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THE
"PARLIAMENTARY DEBATES
(Part I—Questions and Answers)

1409
PARLIAMENT OF INDIA
Wednesday, 14th February, 1951

The House met at a Quarter to Eleven
of the Clock.

{MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

MAINTENANCE ALLOWANCE

*1420. Shri Raj Kaawar: Will
Minister of Rehabilitation be
to state:

(a) the total number of applications

the

for maintenance allowance pending at

the end of December 1950;

(b) how many of these are more
than one month and how many more
than three months old:

(c) whether any priority is given to
the disposal of old applications over
new ones;

(d) the total amount of maintenance
allowance applied for till the end of
December 1950; and

(e) the total amount of maintenance
allowance sanctioned till the end of
December, 1950.

»

The Minister of State for Rehabili-
tation (Bhri A. P. Jain): (a) 5515 ex-

cluding those which may be pending
with district authorities, whose
number i3 not known,

(b) As most of

the applications are
State Governments

pendin, with

this information is not readily avail-
able. As soon as the information is
gnﬁdﬁ it will be laid on the Tahle

(c) Yes; applications are dealt with
:nd the order in which tbey are receiv-

(d) The amount of labour involved
in scrutinizing no less than 33,000
plicatione, will not be commensura
with the result achieved.

(e) Rs 2,390,360 p.m.

J

¢

1410 °

Shri Raj Kanwar: By what date
are 3ll applications for grant of main-
wnance allowance likely to be dispes-
ed of and a clean slate presented?

Shri A. P. Jain: I am not in a posi-
tion to say at the moment what the
‘ast date would be, but I can assure
the hon. Member that we shall deal
with the applications as and when
they are received from the State
Authorities.

Shri Raj Kanwar: What pHrecau-
tions are taken to see that more than
one member of the same family dces
vot get maintenance allowance?

Skhri A. P. Jain: The applications
are carefully scrutinised.

Shri Raj Kanwar: Has any target
date been fixed for the receipt of ap- .
plications for maintenance allowance,
:3;! are no more applirations rereiv- ~

Shri A. P, Jain: Thirtieth Novem~
bYer was the last date for the receipt
of applications.

Jorl e = il - 2 Jeb
U odp o ale yihe
R Pl gy @ &S e Ul
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=& yPem
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oo ¥ A fia wrar & farew g
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TShri A. P. Jaim: A very reasonable
procedure exists at present for the
payment of these allowances. Imme-
diately &n allowance is sanctioned, a
 eard is issued to the person in whose
favour it has been sanctioned. One
or two such cards are issued to the
district concerned for being forwarded
to the treasury. The person who is
to draw this allowance, presents this
card in the treasury or to any other
competent officer appointed in the dis-
trict for this purpose and, thus, re-
ceives his allowance. No delay i3 in-
volved in it]

U“’ = )'“"““'u*'"g?gw

@ Py oI S gt e Sppb
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ale b eyl o S S
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{Giani G. §. Musafir: Many difficul-
Hes are experienced about this pro-
cedure and generally much delay is
invoilved. Has the hon. Minister re-
ceived any such complaints?]

ot g0 o o : It 7Y, Fak
Wi fregg 7l 3 AT wE ¥ IR
B fg G v fogd e ARt
sore's ST fear T 1 T I9E AR
W R a Tg ardw § 99
IgRag A T
[8Bhri A. P. Jais: No Sir, there are
no such complaints at all. I think
there is hardly a case when a main-
tenance allowance is not paid to the

concerned on the 1st day of
the month following the date of its
‘sanction.]

" wren e e w4y AT Y
AT fr g amre T WA a9
2?
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[Lala Achint Ram: Will the hon.
Minister kindly state the scale approv-
ed for the sanction of these
allowances?]

M Qo o W : THW @G I
oAt ¢ Pt fiear arar & ot TR
ez ¥ fedt asg w1 afsena &
93> gifae §1 | I afFem § Iaa
Ay frg 993 qrEgaR aw ff 1 99
N g W agwT g I &
TUIT 7% A= T foar Fr &1 SWE
I A T A E AT Y
VT Yo TR AT@ER IF ¥BE faq
&

[Shri A. P, Jain: This is determined
according to the income a person was
deriving from his or her urban pro-
perty in Pakistan. In such  cases
wherein the income in Pakistan was
upto Rs. 30 per month, an allowance
equal to that income viz., Rs. 50 per
mensem is sanctioned to the person
concerned. On incomes exceeding
Rs. 30 it is sanctioned on a reduced

scale and the maximum amount (o be
sanctioned is Rs. 50 per mensem.]

Jine (] - Bl o oy
J‘-(J‘-ﬁr‘))&u'"e‘k)"
'Au‘“

[Bardar Hukam Singh: What is the

" total amount thut has been disbursed

s0 far under this reasonable proce-
dure?]

ot go Yo A : AT AAR Y
A% TR ArgErR ko o
,t|

Shrl A. P. Jain: A sum of Rs

[ X
2,390,360 is being disbursed per month
under this reasonable procedure.}
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[Glani G. §. Musafir: Is the hon.
Minister prepared to consider this
suggestion that in cases wherein these
allowances have already been sanc-
tioned, they may be remitted to the
persons concerned per Money Orders
at their addresses. the Money Order
fee being deducted from these allow-
ances ip every case?]

Wqo s k1: F agam § fr
F7 IAF TIY 337 AT Qv wifE
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_[Shri A, P. Jain: I do not think that
this procedure can work better than
the present one, because there can be
A possibility of delay at this end when
the M.Os to be sent number several
wousands. At present every drawee
of the allowance whether it is ten,
twenty or fifty rupees has the right to
£0 10 the treasury and draw the allnw-
ance from there. I consider the pro-
cedure adopted by us to be better
than the one sugge

Member.}

Shrli A. C. Guha: Can the hon.
Minister state how long it takes to
decide on _an application and how
long the Government takes to dis-
burse the money?

Shri A. P. Jain: Well, so far as the
receipt of applications is concerned,
the last date fixed for their receipt
in Disiricts was 30th November, 1950,
Those applications were first sent to
the State Government concerned and
from the State Government they are
Dassed on to us. Today there are no
spplications received by us  which
have not been disposed of. So far as
‘the question of disbursement of the
amount is concerned, if an application
s granted today, from the frst of

14 FEBRUARY 1951
" the next month the person begins to

sted by the hon.
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receive the allowance.

w T fag - T o g
fra frsffa g § fr afow Yafew
fram af o o8 oY fadm ?

(Baba Ramnarayan Singh: Has any
rule been laid down specifying the
number of years for which these
allowances will continue (o be dige
bursed?]

WQofodT: Tl AT
7 fom g fs fag e Y wERY
AR § Wadm qd Aawaw
ag faar

{Shri A. P. Jain: For the time being
we have decided that such allowance
will continue to be disbursed for a
period of two years with effect from
the date of its sanction.]

Shri Ra] Kanwar: What is the
maximum amount of compensation
paid in any individual case?

Shri A. P. Jain: This question does
not relate to compensation—it relates
to maintenance allowance and so far
as that is concerned the maximum
amount given is Rs. 50 per month,

'y

RELIEF AND REHABILITATION

*1421. Shri Raj Kanwar: Will
Minister of Rebabilitation be" pl
to state:

(a) the total number of displaced
persons who arrived in India from (i)
West Pakistan and (ii) East Pakistan
since the partition of the Country;

(b) the total amount t so far
by the Government of India on thefr
relief and rehabilitation;

(c) the main heads under which the
above amount was spent showing thg
amounts spent under each head;

(0,12 toprimats o 2 o
qu spen e
work of relief and rehabilitation; and

(e) the probable period required for
the completion of this work?

The Miunister of State for Rehabili-
tation (Shri A. P. Jain): (a) The total
number of displaced persons who
arrived from (1) West Pakistan is
about 80 lakhs and (ii) from
T

persons
came from East Pakistan about 18
lakhs have returned to their homaes

gk
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(b) and (¢). The following amounts
have been spent on the relief apd
rehabilitation of displaced persons
under the heads shown below:

In lakhs of Rs.

(i) Estchlishment 132 08

(i) Evacaation 426-16
(iii) Rohef 348778
(iv) Rehabilitation Schemes 471-88
{v) Loans 3638-18
{vi) Capital Outlay 40423
Total 8450-26

(d) Attention is invited to the reply
given to Part (a) of question No 558
y Shri Kamath on the 1st December,

{e) It is not possible to give any
idea of the time which will be requi.r-
ed to complete the work of rehabilita-

Shri Raj Kanwar: What is the main

Shri A. P. Jain: The question is not
50 easy to understand or to answer.

Shri Raj Kanwar: If housing is one
of such heads is it taking the longest
time to compilete? Cannot this work
be speeded up and special measures
adopted to build more houses for the
displaced persons?

Shri A. P. Jain: 1 can assure
House that we have very consldcrably
speeded up the construction of houses
and the remaining problem of housing
is by no-means of a nature which can-
not be overcome—we are trying to ex-
pedite it as much as possible.

Shri Raj Kanwar: How does Gov-

ornmez:tp ‘totg):et the h"ﬁ
amoun or completion
ﬁereht?iﬁta&onwark?

8kri A P. Jain: So far as I am con-
cerned, I have had no difficulty with
the Finance Ministry which finds
money for me.

Shri 8. N. Sinka: Is the hon. Minis-
ter in a position to state how much
Government have spent so far in
scquiring lands from private owners?

Mr. Speaker:’ For cultivation or
housinm

Shri 8 N. Shh.rorbothcnm'ﬂ-
tion and housing.

Shri A. P. Jaln: The question re-
quires such a minute examination of

14 FEBRUARY 1851
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details and I am not in a position t&
answer it today, nor can I promise
that it will be possible for me to col~
lect the details.

Shri S. Sinha: Is it a fact that
after the lands were acquired from
private owners, the refugees left the
place and went back to East Bengal
or West Bengal leaving the lands as
they are and the private owners have
again taken possession of the lands

and have also taken the money all
vight. If this is a fact, may I xnow
what steps Government are’ taking (o
realise the amount?

Shri A. P. Jain: That is by no means
a general rule. I have not known of
any such instance, but if such ins-
tances exist and they are brought to
my notice, I shall be able to give the
answer.

Shri A. C. Guba: The hon. Minister
stated the number of migrants return-
ing to East Bengal to be 18 lukhs.
May I know how this number is divid-
ed as between Bengal, Assam and
Tripura?

P. Jaim: West —16-37
lakhs; Assam-—1-25 lakhs; Tripura—
011 lakhs; and Bihar—0-02 lakhs.

Shri A. C. Guha: Does this figure of
16 lakhs from West Bengal tally with
the figure given by the West Bengal
Government of 12 lakhs?-

ShriA.P Jain; Notwiththeﬂ

of 12 lakhs but almost an equivalent

figure given by the West Bengal Gov-
ernment,

ety ¢ Ml pud - oS

e Ll gy 2 | S i g p8a
hor w2 Sl al
Otk £ )y 8 fd e
Sy s PV R eyl A Sl

.

tablh

iahli G. 8. Mussfir: Does the

spent on Rehabilitation as
atltedb

the bhon. Minister, include
disbursed

by way of loans and on which an
interest of 6 per cent. is being charged?

ot go dto dor: o of, Yo wy
AwT N AR owd Gah g,
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[{Skrl A. P. Jain: Yes, Sir. It in-
cludes all those sums which are dis-
bursed by way of loans irrespective of
the fact whether an interest of 6 ver
cent, or more or less is being charged
on them.]

Shri Kamath: Are there any figures
to show how many ‘Muslim migrants
returned from West Prkistan to India,
partitularly UP. and Rajasthan, after
the conclusion of the Indo-Pakistan
Agreement of 8th April 1950, and what
{s the expenditure incurred by way
of paying them railway fare or other-
wise to induce them to return to lndia?

Shri A. P. Jain: In fact, the ques-
tion which the hon. Member has asked
relates more to the External Affairs
Ministry, but I can very roughly tell
bim the position. Originally, we a
ed to take 11,000 persons from Pakis-
tan and we have taken them. Under
the second arrangement. about 10,000
persong were to be taken and I think
some of them have already come here
and recently about 1.500 have come.
1 cannot give the figures of -
ture berause they have nothing to do
with my Ministry.

Shri A. C. Guha: May I know the
amount nt for West Pakistan and
Bast Pakistan displaced persons se-
parately?

Shri A. P. Jain: Most of the expen-
diture in the eastern region has been
fncurred during the current year 1950-
51 and the amount so far booked on
the new refugees is Rs. 1.49,38.000.. Of
conrzgnttbe expenditure is much more

n. .

TexTiLE Goodps (EXPORTS)
*1422. Shri A. C. Guba: Will the
Minister of mm and Industry be

complaints from the foreign
sers of Indian textile goods as regards
their quality, packings and price;

(b) if so, what steps have been
taken by vernment to remove the
grounds of such complaints; and

{¢) whether during the last three
years, there have been any diversions
of foreign textile orders from India
to other sources of supply?

The Deputy Minister of Commerce
;neg -Industry (Shri Karmarkar): (a)

(a) whether there have been any
purcha-

(®) (1) A Sub-Committee of the
Cotton - Textiles Fund Committee set
Up under the Cotton Textiles Fund
Ordinance has made a survey of the

14 FEBRUARY 1931
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qualities of the Indian textiles gene-
with a view to ascer

whether any machinery
up for inspe¢tion of cotton textiles be-
fore export.

(ii) The Mill-owners’ Association,
Bambay is, at the request of the Gov-
ernment of India, preparing, in con-
sultation " with the exporters associa-
tions, a rd form of contract,
which can, in cases of dispute, form
the basis for arbitration.

(iii) The Indian Standards Institu-
tion -has prepared a draft standard
code for sea-worthy packing of cotton
textiles.

(iv) There is no price control for
export. The level of prices is deter-
mined under the operation of the
forces of demand and supply.

{c) There was a tendency for diver-
sion of fareign orders for cotion tex-
tiles to other supplying countries du-
ring 1948 when there was an export
duty, but during the last two years the
position has changed and there is now
a good demand for Indfan textiles
?*“h[ilch India is not able to meet in

Shri A. C. Guba: What was the
:3;.:1& of the complaints so far receiv-

Shri Karmarkar: The pnature of the
complaints are:

(i) that cloth exported is inferior
to the samples supplied by ex--
porters;

(ii) that ya'rdage of pieces in baley
is less than that declared in
the invoices;

(iii) that dyeing is kutcha and
faulty;

(iv) that there are major weaving
flaws;

(v) that shipment samples are not
( )metlmg’snmppliedpbythew
porters:

(vi) that the package of bales ts
unsatisfactory and the con-
tents burst in transit or get
damaged in transit;

(vil) that a number of unneces
sary and sometimes illegible
markings are made on the .
bales with the result that the
case marked does not reach
the proper consignee;

(viii) that exporters charge .a-
remium called “quota charge

the case of coarse and mge
dium cloth, ’
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Shri A. €. Guha: Are these com-
plaints due to inefficiency on the part
of the sta{f of the businessmen or cue
to business dishonesty aiso?

Shri Karmarkar: It seems to be as
& result of the cleverness of the ex-
porters, not their inefficiency.

Ch. Ranbir Singh: May I know the
approximate difference between the
prevailing export price in foreign
eountries of Indian cloth and the con-
trol price in India for the same
qualities of Indian cloth?

Shri Karmarkar: It is an interest-
5: agiw;esﬁon, but does not arise out

Mr. Speaker: Has he got the infor-
mation?

Shri Karmarkar: No, Sir.

Shri R. Velayudham: Referring to
the answer to part (c) of the ques-
1 know from the bon
Minister whether he is aware that
the Indian textiles exvorted to UK.
are re-printed in the UK. mills and
sent to South Africa, East Africa and
other countries in the Mjddle East?

_Shri Karmarkar: 1 understand that
that is partly the case.

Shri A. C. Guha: What is the
mﬁon of textile exports in South-

Asia countries? Is there any
diversion of trade from India to
Japan and other countries?

Shri Karmarkar: We allow the ex-
port of the exooriable amount of
cloth to all destinations.

Shri A, C. Guha: Is there any
dlvex;slcm from India to uther coun-

Shri .Karmarkar: We have no in-
formation 1o that effect.

Corron CONTROL

+1423. Prof. 8. N. Mishra: Will the
Minister of Commerce and Indnstry
be pleased to state:

whether . Cotton
{b) it not, the reasons therefor?
The Minister of Commerce aad

‘Sadustry  (Shri Mahtabd: (a) The
. answer is in the afirmagive.

(b) Dues not arise.
Prof. 8. N. Mishra: May [ lknow
what is the margin between lhe

selling price of Bengal desi cotton in
this country wnd in foreign markets?

Control bas

14 FEBRUARY 1551
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Shri Mahtab: The price in the
foreign market is fluctuating. So far
as our present information goes,
whereas the contrnl price here is Rs.
850 the price in the foreign market
iz much higher than that.

Prof. 8. N. Mishra: Mav I know
whether Government think that
cottem control hss nroved effective or
whether they want to amend it to
any extent?

Shrl Mahtab: Government think
that cotton contral ha< been effective
in the sense that mills are being cup-
plied with cotton at controlled prices.

Sardar B. 8. Man® Is there any
trith in the report that there is a
different orire fixed for exvort end
8 differsnt price fixed for local con-
sumption?

Shri Mahtab: There is nn Dprice
fixed for exnnrt. but T catrh the Lhon.
Member's noinf. Tt has so haopened
with regard tn Rengal ded cotton that
although the internal price 1is con-
trolled. the export wnrice has risen in
certain exoort markets and the local
prire nlsn is tending tn rise as a re-
sult. This matter is under considera-
tion snd we are thinking of steps to
meet the situation.

Sardsr R 8 Man: Hoave anv serinus
cases of infringement of cotton price
contral heaen renarted tn the Ministry
from. PEPSU and if en. what has been
the action taken on them?

Shrli Mahtah: Rennrte  have been
recaived nat snly frem PEPSU  but
fram other States alsg which neadoce
Bengal deel cottnn to the effact that
the eontrn] priceg kave bzen broken
in several rases, Some of the Bam.
bhav exnnrters  bhave wone into  the
market and raised the inner control
price. Steps {n meet the situation
are under consideration.

Kaka Bhagwant Roy: May I know
whether there is any confrol on the
price of ginmed and unginned Bengal
desi cotton in PEPSU and Punjab,

Shri Mahtab: There is control over
the prices of Bensal cotton every-
where, i.e. not  only in PEPSU but
also in other States.

Kaka Bhagwant Roy: Is there any
control oh unginned cotton?

Shri Mahtab: There is no control
anywhere, except that we control un-
ginned cotton by collective purchase.
Thus, the price of cotton is con~
trolled,
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Shri Tyagl: May I know what is
the margin between the export price
of cotton and the local purchase price
and may I know whether it is a fact
that there is a 'difference o‘f 50 per
cent. which the merchants of Bombay
are enjoying without the Government
levying any duty on it?

Shri Mahtab: As [ have already
said, that question is under
tion.

Mr. Speaker: Let us now go to the
next question.

Shri Tyagi: This is a question re-
lating to the loss of revenue to
Government.

beMr. Speaker: Whatever that mnay

Shri Mahtab: May I say, with your
permission, that there is a heavy ex-
port duty on export of cotton, with
the resu!t that there cannot be any
loss to Government.

INpiaN INTERESTS IN TISET (NEGOTIA-
TIONS WITH CHINA) ad

*1424. Prof. 8. N. Mishra: Will the
Prime Minister be pleased to state:

(a) whether negotiations have been
mdume(é:n djpltm;mt!ic lesv:l! with the
Peking vernment for eguarding
the Indian political, cultural and com-
mercial interests in Tibet as
ed in the last correspondence of the
Peking Government; and

(b) if so, the results thereof?

The Depuly Minister of External
Affairs (Dr, Keskar): (a) and (b).
There has been no interference with
our interests in Tibet and there is,
therefors, no occasion to start any
negctiations.

Prof. S. N. Mishra: May 1 know,
Sir, what is the diplomatic practice
at the present mnment—whether we
carry on diplomatic negotiations both
with Dalai Lama and the Peki
Government for the protection
Indian interests?

The Prime Minister (Shri Jawabar-
Ial Nebru): The question is not gquite
clear to me. but I will endeavour
to answer It npevertheless, 1 do
not quite know what the hon. Mem-
ber menis. We have had an Agent
in Lhasa: he is there. He deals with
any problem that narises in Lhasa.
There are not many problems—very
few. He k us Informed and we
keep hun informed when any ques-
tion arises.

Prof. S. N. Mishra: May I know
whether any of our political or com-
mercial representatives is stationed
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in any part of Tibet which is under

-occupation of the Chinese at the pre-

sent moment?

Shri Jawaharial Nehru: No, Sir. :

Prof. Ranga: What is the position,
Sir, of the capital city of Lhasa
itself? Has it passed into_the hands
of the Chinese or is it still in the
hands of the Tibetans?

Shri Jawaharial Nehru: What the
interna} position is I cannot say—I
mean the internal changes. But it
continues as before. I think I made
it clear on a previous occasion that
the advance of any Chinese
limited round about the border and,
in fact, took place largely throngh
a territory about which there was
certain argument as to whether it
belonged to China proper or t6 Tibet
proper. They advanced there many
months ago and since then there has
been no major advance anywhere.

Mr. Speaker: 1 think it is better we
do not go into much details over tris
question.

TRAINING CENTRE FOR DISPLACED
Persons ¥ Deowur

*1425, Shri Sidhva: (a) wm the
Minister of Rebabilitation be pieased
to_state whether displaced persons m—
siding in Deoli camp have made
representation that a Training Centre
be opened for them in Bairagarh?

(b) If so, what steps have Govern-
ment taken in this dg:chm?

The Minister of State for Rehabili-
tation (Shri A. P. Jain): (a) Yes.

Ed

(b} A Training and Work Centre
was started originally at Bairagarh
but since all available accommoda~
tion was revuired for residential pur~
poses by displaced persons coming
from Deoli Camp. the Centre was
ﬁuomd B:o Gamthx}ngi:r six mihs

m iragarh. proposed
transfer the Centre back to Batrnm
as soon as avcommodation becomes
available.

Shri Sidhva; How many of

refugees who have gone from Deoll to

rh or Bhopal have been able to
start their own business with the assis~
tance that Government gave? In
case of thoge who have not been able to
rehabilitate themselves do Government
intend to give any help until they are
ablc to stand on their legs?

Shri A. P. Jain: May I submit to the
Chair that this question does not -arise
out of the main question which relates
only to the work centre?
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Mr. Speaker: I have no idea about
‘the contents of the representation which
is referred to here. If the point raised
e represeatation: the auesdon will be

e representa’
televant not otherwise.

Shri A. P. Jain: So far as I can say

Mr, Speaker: Then. of course, the
question will not arise.

Shri Sidhva: Will the hon. Minister
kindly read the representation, a copy
of wluch I have with me now?

Wﬁemayrefer:ttome
and table another question. That will
save the time of the House.

Shri Sidhva: But that will deny me
the opportunity of putting supplement-
ary questions.

What was the amount given to these
refugees before they were sent to this
Pplace?

Shri A. P. Jain: When they are trans-
ferred from one camp to another, ordi-
narily no amounts are given during the
time of transfer except what is spent
on the railway fare. I do not know
what particular amount the hon. Mem-
ber has in mind; but I cannot imagine
that any money would be paid to them
merely because they are transferred
from one camp to another.

. Shri Sidhva: Was it not a fact that
Rs. 300 were given to each family when
they were in Deoli which they spent

ay and when they were sent
Bhopal they had no money?

Shri A. P. Jaim: Maybe they may have
been advanced. There are so many
camps and sp many refugees that I can-
not remember what amount was ad-
vanced to one set of refugees in a
particular place.

Pandit Munishwar Datt U
-Why was it considered rable to
rem:?ve the camp from Deoh to Baira-
gar

Shri A. P. Jain: Many of the big
«<amps had to be broken for the pur-
pose o! rehabilitation, an object for the
achievement of which this Ministry
Bas been created.

Lmn YOR DIsPLACED PERSONS IN
Buorar

*1426. Shri Sidhva: Will the Minis-
ilitation be pi

land are avaflable in Bhopal for re-
habilitation of displaced persons?

The Minister of State for Rehabilita-
tion (Shri A. P. Jain): In additon to
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been h““mfto‘a?:‘pw"““’” o “‘““’m
n allof

i oL e R Bl
] rec!

Agriculture. The yexact area o! re-
claimed land which will be made avail-
able for the rehabilitation of displaced
persons is not known at present.

Shri Sidhva: May I know, Sir, the
total acreage of waste land now under
cultivation?

Shri A. P. Jaia: That question should
be addressed to the Agricultural

Shri Sidhva: May I know whether a
request has been made by these per
sons that they should be given 25 acres
of land, with a well dug up by the
Rehabilitation Ministry for every 100

acres? 1If so, do they intend to agree
to the proposal?

Shri A. P, Jain: Sir, the Rehabilita-
tion Ministry has prescribed the scale
ol assistance which is made available
to a refugee family which settles down
in rural areas. It comes o about
Rs. 1,000 and that is the amount that
we are faylng Of course, so far as
area of land is concerned, perhaps 50
acres or 100 acres would be more wel-
come than 25 acrés il it can be made
avallable. But at the moment the area
which is allotted to a family is be-
tween 10 and 15 acres.

Sardar B. S. Man: Is the land re-
claimed by the C.T.O. through tractors
allotted to refugees, or is it allowed to
relapse?

8hri A. P, Jaln: To the best of my
knowledge. no land has been sllowed to
relapse. Some land is expected to be
reclaimed before the next agricultursl
season, but there are the claims of
various Ministries and various persons
and 1 do not know what acreage we
shall be able to get.

smy ors fag - gy ¥ ww
gt ag A€ wfr A iy §, wgt ool
ar wgE @ §, W e
i wai s fed @ § ay oY
i & a7 &1 W gew F
aay fafrez®y ag aiadY & fe ) vy
3 #vo Gr7 ¥y gyt FY w € Ay
war §, ¥ TR A A ?
[Thakanr Lal Singh: In many areas
where virgin land has been rec

far too many wild animalg are found
The displaced persons settled there are
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not habituated to this kind of
Under the circumstances is the Mlnis-
tryuwareoft,hehctltthonm
disbursed to the displaced persons
there for agricultural purpm will not
prove to be an utter waste?}

Speaker: Order, order. He is
carryin: on an argument.

Pandit Munishwar Datt Upadhyay:
May I know, Sir, whether there is any
land spare from the local cultivators
1o be allotted to others?

Shri A. P. Jain: This land is spare
from the local cultivators and that is
why it is being allotted

Ch. Ranbir Singh: May 1 know whe-
ther the land that has been aliotted to
the refugees is already under culti-
vation?

Shri A. P. Jain: Yes. Land has been

allotted to 595 families and they are
cultivating the land.

P e - gl - A S
b S ey e e
co Sy

[Glani G. 8. Musafir: How many re-
families have been settled

v

st dto dw: ey warf
™

{Shri A, P. Juin: 585 tami
been settled there.] families have

B = ed - S
ca Mlpl
mgrﬁl:::‘g’]s Mnusafir: Is there any fur-

ot godto W ya¥ wt ¥ &
A X qF 1 AR i gt ol
WM & A TE A geafew oo
#t win g, A I9F W qEN §9 T
fardnfr ot foee ot aamd ol

Shrl A. P, Jain: I have already re-
plied to mat effect. More land is being
reclaimed and many other people also
have put in thelr demands. This Minis-
try will also be glven a part of that
nd ant% the]n more familles will be
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‘MorerN Horer rpoR Drrut
*1427, Shri Sidhva. (a) Will ‘t&g

action
Smlybepleasedwstatewhethatbe
g'l;‘oron for a Modern Hotel to be
Delhibyapnvateawnerhu
materialised

(b) What are the condxﬁons for the
construction of the hotel

The Deputy Minister of Works. Pro-
duction and Supply (Shri Buragohain):
(a) and (b). Negotiations with Messrs,
East India Hotels Limited are expect-
ed to be compieted very shortly and
the conditions for the construction of
the Hotel will be placed before the
House. if so desired, as soon as the
lease agreement is signed.

Shri Sidhva: What are the condi-
tions under which this lease would be
glven"

Minister of Works, Production
nd Supply (Shri Gadgil): As stated
in the answer, Sir. the conditions are
gtill under .consideration and when
the consideration is complete and the
contract is en into. and as stated
in the reply, the conditions will be
made available to my hon. friend, but
if he wants some outline of the same,
I am prepared to give it.

Shri Sidhva: 1 would like to know
what is the area that will be given
and the specific canditions.

Shri Gadgl): The area is 17 aau.
Tie price is Rs. 45000 per acre. A
time-limit is fixed within which the
construction must be commenced and
campleted. There is a penalty clause
I the party sells it within 20 years,
then the entire unearned increment is
taken over by the Government and if
the party sells after 20 years, 80 per .
mt.istobehkenoverbythe(}qv-
ernment.

.Shri Sidhva: Whatixthe{miodtot
the completion of this Hote
Shri Gadgil: 1t has got to be begun -

before the 20th June 1951 and com-
pleted before the 30th June 1954.

Wz wifer e : ¥ waw fod
FwT aim wwr ar ar @rd e o
¥ gry gty & of 4y ?
et G Do W ey i

3:&0%033 were hel thh that pﬂ-

oft arrefives ;% wwe A weAT e

g i ood fag @m e A
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W Qo fY, 39 39w Sw wim o mEn
W, 3fFT @ A7 3T G wew
B, wifs a3t fad @ gee g
¥ aw 9, fox 72 S aw fs s
2 T Ed W I fod ol
¥T 1 fed, at 3a% o FeR
I togrg Sz A A

[Shri Gadgil: In this connection I
have to say that were invited
in respect of the previous site on which
this hotel was first proposed to be
consiructed. But later on that site was
found to be too inadequate for the
g:rposeasmﬂyamoflandcould

allotted there. Afterwards it was
decided that the hotel should be a
bigger one and. as such, should cover
a larger area. They were, therefore,
given 17 acres of land in Krishna-
nagar.]

#s Mfawaw: 39 ¢y g &
fot #YE Eex wim v o7 7

[Beth Govind Das: Were any tenders
invited for those 17 scres?]y "

ot nefs T aEf wtm oA
w1, fireg o1 a7 e Pritforeey
g A, mAmr

[Shri Gadgil: No tenders were in-
vited, but after private negotiations
their tender has beep accepted.}

Shri Tyagl: Is this the general policy
of the Works, Production and Supply
Minisiry in the matter of construction
of all big buildings?

Mr. Speaker: What is the general
policy he is referring to?

Shri Tyagi: Iz that now the general
which is being adopted b,
mmem in the matter of canz
tructing laboratories and important
buildings of the State? (Interru ).

Shri (ﬂk The answer is because
of the ous diplomatic missions
coming over here in order t0 accom-
_modate their staff and distinguished
 wvisitors coming from abroad, there
was a clear necessity to have a big
hotel and this hotel is subject to the
condition that at any time we can re-
g:ismon‘ 20 per cent. of this accommo-

tion and 10 per cent. rebate on
the rate may be available at any time.

Shri T. Husain: Since this hotel is
going to be located in the area where

14 FEBRUARY 1951

Oral Answers 1428

the diplomatic Corps building will be,
if prohibition is introduced in Delhi,
will it apply to this Hotel also?

Mr. Speaker: Order, order.

Prof. Ranga: Why is it that the
price set for this land is fixed so low
as Rs. 45,000 or something like that
when as high a price as Rs. 1,50,000
per acre is being insisted upon for
other sites in Delbi?

Shri Gadgil: The other sites are
governed by other considerations.

Prof. Ranga: What are those con-
siderations? That does not help at all.

Mr. It  is a matter of
great detail.

Shri Gadgil: Because 17 acres are
being granted to them.

Mr. Speaker: It all depends upon
the situation of the land, the surround-
ings of the land, the prices round-
about.

Prof. Ranga: Therefore it is th%& the
W.MP. Ministry i3 dependent %upon
the Chair for the answer.

Shri Sidhva: May I know the total
number of rooms that will be
constructed?

Sbri Gadgil: I understand it is
round-about 600.
Sharma: May I

Paadit Balkrishna
know if the hon. Minister contem-
plates to have these conditions of the
contract being ex by the
Finance Committee?

Shri Gadgil: The normal procedure
will be followed, Sir,

PARNs SATSANGH ASHRAM

*1428. Dr. Ram Subhag Singh: Will
the Prime Minister be pleased to siate:

{a) the year in which the inmates
g Pabna Satsangh Ashram migrated

(b) the estimated value of the
E:Uuofthat.\shnmhn in

t Bengal, and

(c) whether the Press of that Ashram
has been removed

to Dacca by the
East Bengal authorities?

Deputy Minister of Exiernal
A}:’h’l (Dr. Keskar): (a) In 1947.
(b) Government have no means of
the value of these

g.bm;:l.m?gh !}as ustta;;ed that n;:

estima value of a e propertl

comes up to Rs. 1,48,56,000. .
(¢) Yes, The East Bengal Govern-

ment hag agreed to a compensa-
tion of Rs. 1,32,450 ?:?v this purpose.
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This sum, however, has not so far
been paid.

Dr. Ram Subbag Simgh: May 1
know, Sir, when the Press was re-
moved from Pabna to Dacca?

Dr. Keskar: I think, somewhere in
1948. I cannot give the exact date.

Dr. Ram Subbag Singh: Is it a fact
that the Government of West Bengal
had asked the Government of East
Bengal to withhold the requisitioning
of the Press and other property until
the matter was discu in the Chief
Secretaries Conference?

Dr. Keskar: I am not aware of the
point raised by my hon. friend whether
the Government of West Bengal had
asked them not to requisition that
Press, but I can say that the Govern-
ment of West Bengal has been in
correspondence  with regard to the
requisitioning of this Press with the
Government of East Bengal.

Dr. Ram Subhag Singh: May I know
how long will it take to realize the
compensation amount from the East
Bengal Government?

Dr. Keskar: Negotiations have been
going on for some time. It is not
possible for me to say when they will
terminate. The East Benga! Govern-
ment have in their last letter in
November 1850 given an assurance
t‘haé the compensation will soon be
pal

8hri A. C. Gaba: Is it true that the
property belonged to a religious insti-
tution with some temples inside it?

Dr. Keskar: Yes, that is true.

Shri A. C. Guba: Has there been
no condition in the Delhi Pact or in
any other agreement with the Pakistan
Government regarding the handling of
religious property?

Dr. Eeskar: Yes.

Shri A. C. Gaha: What has happened
to the temple and other properties
lenthm?p

Dr, Keskar: I am not able to answer
this question, as I have not got the
tion here.

Shri A. C. Guhs: Will Government
please enquire how the temple and
other properties belonging to that
religious Institution are being main-
tained now?

Mr. Speaker: Order, order.

Shri Syamnandan Sahaya: Is it pro-
posed by the Government of India to
advance a sum to the Pabna Samantgh
in anticipation of the payment by the
Pakistan ernment in view of the
Batsang being a public institution?
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Dr. Keskar: No, Sir, there is' no
such proposal.

Dr. Ram Subhag Singh: Is it a fact
that the temple inside the Ashram has
been demolished?

Dr. Keskar: I do not think so. The
properties are intact and with regard
to the point referred to by my hon.
friend. I will certainly try to find ou
what has happened to that temple.

Mr. Speaker: Let us go to the next
question.

IMPORT OF CLOTH AND YARN

*1429. Pandit M. B. Bhargava: Will
the Minister of Commerce and Indus-
try be pleased to state the total
quang‘g and value of yarn anl: ‘:loth—;-
fine snﬁmnr—' India
from the Har and Sterling regions
during the year 18507

The Minister of Commerce and
Industry (Shri Mahtab): A Statement
is placed on the Table of the House.

STATENENT
Cotlon twist and  Cotton piecesoods
¥FaT

Quantity Vale Quastity Value
e, Ba. yda Ba,

&
Frow Doltar
A I'e?n 297 ™3 1,708 95,3588

Ster-
h?& Ares 181,402 8,135,140 4,958,068 1.04,65,208 ~

Paadit M. B. Bhargava: May I know
what portion of the imported yarn
was for the handiosm wndustry and
what portion for the mill industry?

Shri Mahtab: I think a major portion,
which was imported in the beginning
of 1950 was for the handicom industry.
Since then, no import has been made.
Pandit M. B. Bhargava: Has any
target been fixed for the import of
cloth and yarn during the year 1951

Shri Mahtab:
fixed, As I told you, m has
practically been stopped. last
import was in the beginning of 1850

Prof. Ranga: Will any effort be made
to increase yarn imports in view of
the fact that the black-market price of
yarn prevailing in most parts of India
is twice as much as your so-called
controlied price?

Shri Mahtab: That may be; but even
that price is much lower than the price
which is obtainiag abroad.

Pandit M. B, Bbargava: What was
the nature of the cloth imported during
the year 1950 and may 1 know whether
such cloth is available in India or not?
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Shri Mahtab: That cloth was of
special varieties which were not then
manufactured in India, as for instance,
umbrella cloth. Also, there are other
varieties of cloth which are not
manufactured here in India. It is
now being studied whether we can
<completely stop the import of cloth.

_Shri Jhunjhunwala: Arising out
©f the answer that the import of yarn
-and cloth has been stopped, is it not
a fact that artificial silk yarn is being
imported?

Shri Mahtab: The import of yarn
and this particular type of cloth has
not been stopped by any order.

Shri Jh

aajhuawala: Is it the policy
of the vaernmem to allow imports?

Shri Mahtab: The policy of the
‘Government is to import whatever
will be necessary for the local indus-
tries here. as for instance, yarn for
handlooms. It it is found that
imported yarn can be used by the
handloom weavers profitably, then.

import of yarn will be allowed. That
is the policy.

Dr. Deshmukh: Is it a fact that at
least a portion of the imported cloth is
what has been exported from India,

that is, re-imported after some
processing?

Shri Mahtab: That is pot possible.
The kind of cloth which is imported is
ot manufactured here.

WooLLEN CLoTH

*1430. Pandit M. B. Bhargava: Wil
the Minister of Commerce and Indus-
try be pleased to state:

(a) the total yardage and value of
woollen cloth and yarn imported into
India from the soft and hard currency
gﬂ; during the years 1948, 1949 and

r

(b) the total yardage and value of
woollen cloth and yarn ::goﬂad out
of India to the hard and currency
areas;

(c) the total] number and value of
carpets, rugs, blankets, shawls, lohees
S i b, ol b e

a TIeS an
handloom industry; 7
(d) the total number and value of

these articles exported out of India
todthe hard and soft currency areas;
an !

(e) the total value and number of
rugs, blankets, shawls etc., imported
into India during the above three
Yyears from soft and hard currency

. areas? :
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(b), (d) and (e). A statement is plac-
ed on the Table of the House. [See
Appendix XI, annexure No. 26.]

As regards part (c), the informa-
i is being collected and_will be
sl:‘;!edmon eéﬁg Table of the House in
due course.

Pandit M. B. Bhargava: What
portion of the export was from cot-
tage industries and what portion from
the mill industry?

Shri Karmarkar: I am afraid H
will be difficult to find it out; but 1
shall try.

Thakur Krishna Singh: Is it a fact

that the price of wool imported from
Australia has risen?

Shri Karmarkar: That is a fact.

Thakur Krishna Singh: What effect
will it have on the woollen goods in_
India and what steps are Govern-
ment taking to keep down the prices
in future?

Shri Karmarkar: I am afraid it
will not be possible to keep down
prices when the Imported wool is
higher in price.

MAINTERANCE OF OLb DISPLACED
NS

+1481. Shri 8. C. Samanta: Will the

Minister of Rehabilitation be pleased

et ial Committee

a) whether the Spec

u-t( up for considering the regfam-

bility of the Government of India for

the maintanancaa gddcare of the old,

a ed women,

e i.nﬂrn'; ‘:llld children etc., has sub-

tted report;

(b) if so, their recommendations;
and

(¢) if not, when theg' are expected
t their report?

to submi .
The Minister of State for Rehabili-
tation (Shri A. P. Jaim): (a) Yes.

b) A of the report of the
Co%%i&% lald on the Table of the
House. [See Appendix XI, annexure
No. 27.]

(¢) Does not arise.

Shri §. C. Samanta: May I know
whether these recommendations have
been considered by the Rehabilitation
Ministry and what action has
taken on them?

Shri A. P. Jain: On some of these

mmendations, action has already

?ecec;: taken; on others action will be
taken.
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to item IV in the statement supplied,
may I know whether the difference in
the allowances given to the members
living inside the homes and outside
homes has been considered; that is
Rs. 50 is allowed in the case of famili-
es living cutside the homes and Rs.
75 in the case of families living inside
the homes?

Shri A. P. Jaim: Broadly speaking,
I would like to state that all these
recommendations were referred to a
committee appointed during the Con-

ference of the Rehabilitation Minis-.

ters of States. That Committee made
a very important additional recom-
mendation namely the setting up -
an Advisory Body. That Advisory
Body has been constituted. A reso-
lution on behalf of this Ministry may
have been published or may be in
the course of being published. All

these recommendations will then be ~

referred to that Advisory Body and
after ascertaining their opinion, the
Ministry- will take a decision on this
matter.

Shri S. C. Samanta: Is it true that

in fixipg allowances, the proportionate
income which would have accrued
from their properties in Pakistan has
been taken into consideration?

Shri A. P. Jain: This scheme does
not relate {o maintenance allowance
at all. Here, this scheme relates to
destitute perscns who are mostly in
camps. and to some to whom allowan-
ce is being given though they are not
living in the camps.

Shri §. C. Samanta: With reference
to items VIII and IX, it is stated that
Shrimati Rameshwari Nehru has been
asked to convene a meeting to evolve
schemes for the gainful employment
and education of these unattached
gem:;ns and children. Has it been

one?

lSh;il A. P. Jala: We have not rg
ceiv any from Shrima

Rameshwari Nm Nonethel we
have appointed a special officer who_is

going round and trying to organise
Work Centres and Training oCentnes

in the different homes.

BUTTER (IMPORTS)

*1432. Shrl 8. C. Samaata: Will the
Minister of Commerce and

be pleased to state:

(a) the aversge annual quantity of
butter hnpor:er:‘ into Imlhqtilm'luw the
last five years;

(b) the countries from which butter
was imported during the said period;
{c) which of the States in India
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gg%sumedmostoltheimpartedbutm;,
(d) what is the tr

this end of demand

The Deputy Minister of Commeree
and Industry (Shri Karmarkar): (a)
The average annual import of butter
during the last five years (ie. from

1845-45 to 1949-50) amounted to 8552
maunds.

(b) During those years butier was
imported mainly from Australia and
New Zealand. Small quantities were
also imporied from the United King-.
dom, United States of America,
Denmark, Norway Pakistan, and
Netheriand.

(¢) This information is not avail-
able.

(d) The present annual indigenous
production amounts to about 16 lakh
maunds and the imports during the
year 1949-30 amounted to 17.530
maunds. The total of indigenous
production and import may be consi-
dered to represent rougly the trend
of the present demand.

Shri . C. Samanta: May I know the
variation in the prices of butter import.
ed from Australia and New Zealand?

Shri Karmarkar: I think I have not

got the figures ready: I can supply them
to the hon. Alember.

. Shri Kamath: Is there any informa-
tion to show how much butter is con-
sumed per capita and how much is

used for other purposes suck as lubri-
cation?

Shri Karmarkar: Government have
information that butter is consumed for
eating; but about lubrication, I shall try
to find out and inform the hon. Member,

Mr. Speaker: Next question.
CHINESE INVASION OF TIBET “
*1433. Shri Deshbandhu Gupta: Wil
the Prime be

e pleased to
state how far Chinese forces have ad-
vanced into Tibet?

have withdrawn from that area?

Dr. Keskar: If my hon. friend had
listened to the reply given in November,
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1950, it was stated then, that according
to our information Chinese troops had
entered the easternmost ce of
Tibet.” It is in that area thatourtron—
tier town of Rema lles. .

should contact our frontier there.

Shri Deshbandhu Gupta: May 1 know
whether the advance has been
by the Tibetan resistance or due to any
other reason?

Dr. Keskar: We have no definite in-
formation. But, from the facts it looks
as though the advance or further pene-
tration of Chinese has stopped. .We
ourselves have no deﬂnite information.

Shri Sidhva: What is the distance of
our border from the town that the
Chinese have occupied?

Dr. Keskar: We said that they occu-
pied the whole of one
eastern-most province—of Tibet. It is
very difficult to say what is the point
occupied by the Chinese.

Shri Sidhva:- What is the distance
between our border and the territory
occupied by the Chinese?

Dr. Keskar: It is not a question of
any border. The whole province was
occupied.

Shri Chaltha: Is it not a fact that
Rema was in our jurisdiction and
that some Chinese soldiers have occu-
pied it within the last few months?

Dr. Keskar: No. 1 don't think that
Information is correct. The fact s
certain Chinese soldiers did penetrate
intn our territory on the border. But
it is not certairn whether they were
aware of the fact that that was our
territory. Whatever Chinese soldiers
did come bhave now quitted cur
territory.

Shri B. R. Bhagat: Sir, where is the
‘Chinese army nearest our border?

Dr. Keskar: We have no definite
information.

Shbri A. B. Gurung: Is it not a fact
that as a result of the invaslon ot
Tibet by China, there has
large influx of Tibetans into Indhn
territory. if so, may I know . what
steps the Government propose to stop
this influx?

Dr. Keskar: There is no doubt that
the number of Tibetans coming from
Tibet to India has increased due to
the present uncertain tions in
-Tibet. Government have not taken
any particular steps to stop that.
But as the hon. House haz been in-
formed before, Tibetans are now
. 4reated as foreigners in India and
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every Tibetan has to register himself
so that his movements may be follow-
ed by Government.

BicycLE FacToRY IN MADRAS

*1434. Shri R. Velayudhan: (a) Will
the Minister of Commerce and Indus-
try be pleased to state whether Gov-
ernment are aware that a bicycle
factory is being set up in Madras?

(b) If so, when will the

factory
begin production of bicycles?

Minister of Commerce and In-
dustry (Shri Mahtab): (a) The
answer is in the affirmative.

(b) The factory is expected to start

assembly and progressive manufacture
of bicycles by the end of 1951.

Shri R. Velayndhan: May I know
what is the share of the Government
l;xu thls factory? What is their contri-

Shri Mahtab: We have not contri-
buted anything.

Shri Syamnandan Sahaya: Are go-
vernment aware tbat this cycle fa
has been staried in collaboration witl
a factory in England?

Shri Mahtab: Yes.

yamnandan Sahays: Will Gov-
ernment please state what is the share
of the Briush firm in this Indian Cy-
cle factory?

Shri Mahtab: Last time when I
visited Madras, 1 personally made in-
vestigations into this wmatter and I
visited this factory. In fact, besides
giving the “know-how” and technical
advice, the British company has no
larger financial interest in this factory.

going to manfacture m own parts and
assemble its own cycles?

;

Shri Mabhtab: an let the
know briefly the detnilt of the terms
of agreement between the Indian firm
and the British firm.

Tube Invesiments,
factory in MI?;?:I tt,«'
1949 to set up a TY ras for
the manufacture of Hercules bicweles
in collaboration with Messrs. Tube
vestiments Ltd, Birmingham. Their
authorised c:apual is Rs. 50 lakhs and
Shri Ramaswami Mudaliar s the
Chairman of the Board of Directors.
The foreign firm will contribute 49 per
cent. of the capital. They will provide
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the technical “know-how" and also
adequate facilities for comprehensive
training of Indian personnel in their
factory in the UK. According to the
letter of the sanction, the assembly
and progressive manufécture of cycles
will be completed in two years.

Shri Syamnandan Sahaya: Are Gov-
ernment aware that the Ministry of
Industry and Supply had assured Indian
manufacturers that parts mam
red will not be imported even
for the purpose of assmbling the parts
in these cycle companies?

Shri Mahtab: That does not conflict
with what is being done here. I don't
catch the point of the hon. Member.

is this......
Mr. Speaker: That will be an argu-
ment. He may ask for information.

Shri Syamnandan Sahaya: Is it not
a fact that the Government of India
had assured the existing entirely indi~
genous companies that cycle parts
manufactured by them will not be im-
ported even by those companies for
the purpose of their own cycles and
that they should use only Indian made
parts for the assembly?

Shri Mahtab: I do not know about
that, but one thing I know and that is
that some of the indigenous manu-
facturers are importing parts which
are manufactured in India?

Shri R. Velayudhan: When be visi-
ted the factory in Madras, the hon.
Minister in a party said that he was
interested in the manufacture of the
cycles. In view of that. may I know

what help he is gding to give to this
factory? N ¢

Shrl Mahtab: T could not follow the
question, Sir,

r. Speaker: The question is, what
help the hon. Minister is golng to give
to this factory in view of the fact
that when he visited it he said that
he was interested in the manufacture
of cycles.

Shri Mahtab: Well, our help is there,

our .apprecfation, our encouragement
and everything following from that.

BriTisn EVACUATION OF SUEZ CANAL
AREA

*1435, Shri Brajeshwar Prasad: Wil
the Prime Minister be pleased to state
ﬁhne:hdub“ is a

0} Yy an an n
England on the § Janum' re-
garding India’s attitude on the Egyp-
tian" demand for the evacuation of the
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British troops from the Suez Cansl
area he said “but in the case of war
it is unavoidable that troops should be
stationed to safeguard lines of com-
munication and strengthen defence™

_of
the press met the Prime Minister at
mid-night at the Cairo aerodrome while
he was on his way to England.
other questions 3 question was Y
about the Egyptian demand for the
evacuation of British troops. The
Prime Minister said in reply that fore-
ign troops should as a matter of princi-
ple, be  removed wherever  they
might be. He added that probably
the critical international situation was
coming in the way of the United
Kingdom agreeing to this proposal

Shri B. R. Bhagat: May I know
whether there has been correspon-
dence between the Government of
Egypt and India and other Asian
countries over the question of the
withdrawal of British troops from
Egypt?

Dr. Keskar: No, Sir.

Shrl Joachim Alva: Is it not a fact
that India morally supports the Egyp-
tian case cent per cent for the evacu-
ation of British troops from Suez and
that the British troops were stationed
there on account of the British sub-
jugation of India?

Dr. Keskar: I do not know about
the moral support; but the reply of
the Prime Minister was that as a
matter of principle, foreign troops
should be removed from wherever

" they are. The reply showed that the

Prime Minister ¥as not trying in this
articular question, to judge the issues

ause he is not involved either oa
the side of Egvpt or on the side of
England. The probable reason, he
said, for the difficulties in their re-
mt?val is the present international situ-
ation.

Shri Joachim Alva: Sir.......
Mr. Speaker: The question hour is
over.

i

WRITTEN ANSWERS TO QUEST[QNS
ADVIEORY AND CONSULTATIVE BODIES

*1436. Shri Krishnanand Rai: Will
the Minister of Commerce and Indus-
be pleased to state how many Ad-
visory or Consultative Committees,
Councils or Bodies exist at present to
advise the Government of India on
problems of industrial production and
development in the country?

The Minister of Commerce aad In-
dustry (Shri Mabtab): A statement is
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laid on the Table of the House. {See
Appendix XI, annexure No. 28.]

TRANSFERS OF EVACUEE PROPERTY

+1437. Pandit Balkrishna Sharma:
Will the Minister of Rehabilitation be
pleased to state the number of cases
of transfers of evacuee property, eftect-

ed subsequent to 26th January, 1848

and pending confirmation and the

gue’ of the property involved in
m?

The Minister of State for Rehabil-
tation (Shri A.P. Jaim): The informa-
tion is not readily available.

CasES BEFORE CUSTODIANS
+1438. Pandit Balkrishna Sharma:
will the Minister of Rehabilitation be
pleased to state:

(a) the number of cases, original as
well as reviews, revisions and appeals

sections

under various of the Evacuee
xc,'amint before the Assistant

, the Deputy Custodians, the
Authorised ty Custodians and the
Custodians in the years 1847, 1948,
1940 and 1950 instituted under each
mvisim of Evacuee Laws separately;

(b) how many of the cases in 1950
were brought over from the years
1847, 1948 and 18497

The Minister of State for Rehabili-
tation (Shri AP, Jain) (2) and (b).
The amouni of time and labour in-
volved in the collection of the statis-
tics will not be commensurate
the result achieved.

Evacoer PRoPERTY COMMITTEES

*1439. Shri R. L. Malviya: () Will
the Minister of Rehabititation be

‘pleased to state whether it is a fact
th India and

at the Governments of
Pakistan had proposed o set up the
Fvacuee Property Committees in both
the countries?

(b) If so. have any Committees been
utupandi!so,atwhichphca?

(c) What were the objects of getting
up these Committees?

(d)Howmmcmuuhuvegow
been settled by each of the
and of how much value in terms of
money? )

u‘a‘: (Shrl A.r"w-)-' (?)'to @): A
Sstoment is laid on the Table of the

House. (See Appendix XI, annexure
No. 20]

+1440. Shri Ghule: (a) Will the
de_aﬂwu
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whether estimates
from the State Governments about
their average requirements of Yarn
have been received by the Government
of India?

(b) H so, what are they Sate-wise?

pleased to state

the availability of yarn and the esth-
mates of requirements furnished by it..
The quotas fixed for various States on
the basis of their requirements during
the peak production year 1948 and on
the basis of which the present yarm
allocations are made are given in the
Statement attached.

STATEMENT
8. Nv. State Monthly quota
w. e f. Dec. "48
(1) Ajma-Merwara 120
(3)  Assam 1355
(3)  Bengal (West) 5285
(4)  Baopal 96
{5) Bihor 4835
(8) B mbey 10685
4] (looch-Behar §0
5  Coorg 25
(9) Kutch 90
(10) Dethi 3o
(1)  Himachal Pradcsh )
(12)  Hyderabad 3863
{13} Jammu & Kashmir 489
(14) Madhya Bharat 5980
(15)  Msdhys Pradesh 4700
(16)  Madraa 22500
(17 Manipur 128
(18) Mys.re 1480
(lﬂg 3710
(20 P.E.P.8. U 388
(ﬂ; Punjab 2438
(22 B8kkim’ 18
(23 Sirvhi 18
[t i 90
(36)  Utlar Pradesh 10510
(26)  Rajssthan 1368
(37; Baurashtrs 950
(28)  Trevannore & Coohin 1988
(29) Vipdhya %8
{Mahe- Yonam stc.)

Total 78075

*1441. Shri Manavalll; (a) will the
MMMMMN
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pleased to state what are the recom-
mendations of the Development Com-
mittee on Industries?

(b) Which of those recommendauons
have been accepted by Goveinment?

(¢) Is it a fact that Government
propose to set up Indumial psnels to
advise Government?

The Minister of Commerce and In-
My (Shri Mahtab): (a) to (c). The
only recommendation made by the
Development Committe on Industries
was about the formation of Industrial
Panels. have

Government accepted
the recommendation and Panels have
been formed for the Heavy Engineer-
ing. Light , Chemicals, Phar-
maceutical, Ferrous and Non-ferrous
Metals Industries. The terms of refer-
ence given to the Panels are indicated
in the note of which a copy is placed
on the Table of the House. [See Ap-
pendix XI, annexure No. 30].

INDIARS IN SOUTH AFRICA

*1442. Seth Goviad Das: Will the
Prime Minister be pleased to stale
what is the latest position with regard
to political rights of Indians setfled in
South Africa?

Depcty Minister of Extermal
Affairs (Dr. Keskar): Indians settled

tn the Union of South Africa 80 per
cent. of whom are Union citizens hard-
Iy enjoy any political rights in that
country. They cannot stand for elec-
ton to municipal or Provincial Coun-
efl in the Provinces of Natal. Trtnr

eannot stand for election
Qualifications are aiso lrigher for per
sons of Indian origin than Ior
Europeans, and are confined only to

The Asiatic Land Tenure and Indian
tation Act of 1948 provided
for limited Indian representation by
Pumpelns in the South African Parlia-
ment and by Indians in the Natal Pro-
vincial Council. tlnn limited
rights were abrogated { an amend-
ment of the Act in

D1sPLACED PERSONS IN ANDAMANS
*1443. Seth Govind Das: Will the
uinmer of Rehabilitation be pleased
state the number of dhpli&d
g:rmsyaemed in Andaman Islands up

The Minister of State for
tation (Shri A, P. Jain): 261.
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GoopWILL MISSION FROM BARISAL

*1444. Shri B. R. Bhagat: Will the
Prime Minister be pleased to state:

(a) whether a Goodwill Mission
from Barisal (East Bengal) visited
West Bengal;

(b) the object of its visit; and

(¢) the personnel of the Mission?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) Yes, Sir.

(b) The Mission visited West

Bengal the ob, of persuading
t;hel!lndnrahwees.je':t had migtated

in East Bengal
(¢) The Goodwill Mission consisted
of the following:
(i) Sri Satindra Nath Sen, MLLA.
(Leader).
(ii) Janab Shamsher Ali, Advo-
cate (Convenor).

411) Sri Monoranjan Gupta.
M L A

(iv) Sri Suresh Chandra Gupta
(Harijan). -

(v) Janab B. D. Habibullah,
Pleader.

(vi) Sri Upendra Nath Chatterjee
(Pleader and Member Miniori-
ty Board).

(vii) Janab Amirul Islam, MA,
LLB.

(viii) Janab Abdul Majid Khan.
(ix) Sri Jagat Bandhu Mondal.

EAsT AND WeST BEnGar Cwier SecRe-
TARIES CONPERENCE

*1445. Shri B. R. Bhagat: Will the
Prime Minister be pleased to state:

(a) whether a Conference of the

{ Secretaries of East and West

Bengnl was held in the middle o! Janu-
ary 1951

(b) if so, what were the subjects
discussed: and

() whetber any decision rvegarding
minority boa and customs proce-
dure was taken’

Exteraal

utim of
Mﬂrs (Dr. Keskar): (a) Yes.
(b) Among the various subjects dis-
cussed at the Conference, the import-
ant ones were:
(1) Evacuee Property Legislation:
i) Bshbushment of Sub-Division-
Minority Boards:

(i) !.'iecﬁon of refugees from
Mosques and shrines:

ttv) Non-payment by East Bengal
of security deposits and pro-
vident fund dues to Govern-
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wment servants who opted for
West Bengal;

ty) Joint enquiry
ald border incidents;
(vi) Instructions for the guidance
of Customs Officers;
(vil) Return of seized articles; and
(vill) Division of records and fur-
niture of several offices.

«c) Yes. The progress made in the
establishment of Sub-Divisional Min-
reviewed

on some

¢als and

regards ms procedure, it was
m-eedthatﬂﬁmomwwm:e-
ndnondutywhenuﬁmnumdmek
baggage being by the
Customs staff, and thrat complaints
against the by a mi-

grant should be preferred on the spot
betorethel.ixisonomcero(thecoump
1y to which he was migrating and in
presence of the senior Customs
stationed in that locality.

It was also agreed that:

{§) Jewellery, which was broken
or damaged to such an extent
that it was not capable of
being used as jewellery

would be treated as bullion

and being

gﬁ

(ii) that sovereigns and coins
which were made into either
s necklace, or any
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(a) whether it is a fact that an
Indian business firm recently vxported
14,000 giant tyres, size 34 X7, destinec
for a consignee in Hong Kong; -

(b) the purpose for which the tyres
were exported;

(c) whether such tyres are needed
in India itself for trucks and other
large motor vehicles; and

(d) whether the aforesaid export has
resulted in shortage of this important
type of tyre in our country?

The Deputy Minister of Commerce
and Industry (Shri Karmarkar): (a)
During the year 1950, about 44,047
giant tyres and 36,695 giant tubes
were shipped by manufacturers and
12,500 sets of giant tvres and tubes
were shipped by other exporters.
These exports went to numerous des-
tinations. 1 understand that no single
ljcence was granted to any individual
exporter for the export of 14,000 giant
tyres to Hong Kong.

The export of giant tyres and tubes
by manufacturers is allowed freely to
permissible destinations, and within
Quotas are

and Industry on the basis of surpluses
declared by manufacturers sfter taking
into account all internal requirements.
For the year 1950, a total quantity of
20,000 sets of giant tyres and tubes
was fixed for export by non-manufac-
turers.

(b) Surplus tyres are exported to
meet the requirements of countries
with which we trade, and to earn fore-
ign exchange.

(c) Exports are allowed after fully
takinta internal requirements into ac-
esount.

(d) Does not arise

SaLT

+1447. Shri Ramra) Jajware: Will
the Minister of Works, Produetion sad
Supply be pleased to state:

(a) whether there is any kind of tax
or duty levied on salt at present;

(b) why the prices of salt are
increasing; a

(c) what steps are being taken by
Government to standardise the prices?

The Minister of Works, Production
and Supply (Shrl Gadgil): (a) No tax
or duty is levied on sall. but to meet
the cost of establishment and to main-
tain the common services. a cess otas’t
annas per maund is levied on s
issued from Government {actories and
2 annas per maund on salt {ssued
from private factories.

(b) Except for rock salt, there has
not been any general increase in the
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g:we of salt since 1848. There may

ve beez:te:n occniona’l increase in
some cen owing temporary
transport difficulties.

(c) All State Governments have
been empowered to control the price
and distribution of salt, if ec&na.r&
A Zonal Scheme of Distribution is
operation with a view to ensure regu-
lar and adequate supplies to all parts
of the country, and a careful watch
is being kept over stocks and prices.

TEA GARDEN LABOUR

*1448. Shri Ramraj .hjm (a)
Will the Minister of Labour be pleased
to state what improvements have been
made in the conditions of labour
emploxedunthemnrdem:inathc

15th August, 18477

(b) Are educational facilities and
medical aid freely available to
labourers in tea gardens?

The Minister of Labour (Sbri
Jaxjivan Ram): (a) The following
improvements have been secured for
workers in Tea estates since the 15th
August, 1947:

(i) Wages.—The Minimum Wages
Act, 1948, which provides for fixation,
before the 15th March, 1851, of mini-
mum wages inter alia for tea workers,
was enacted. Necessary action for
tixing minimum wages for plantation
workers has been undertaken by
State Governments.

A few months before the 15th
August 1947, on the result of Tripar-
tite Conference held in January 1947,
an interim dearness allowance at the
rate of 2 annas pér day per adult wer-

ker and one anna per day per child
worker was granted for the plantat\on
workers in North India. The rates of

dearness allowance were a%m -
creased bzl agreement at Tripartite
meetings 1848 by 0-3-6 annu per
day in the case of adults and 0-3-0
for children for all areas (including
South India) except Darjeeling, Cac-
030 and 020 amn respectively for
an annas
adults and children was graated.

(ii) Subsistence allowance on re-
patriation  from  Assam.—Rates of
subsistence allowance of As. § and
0-3-0 a day allowed respectively to
an emigrant adult and a child on re-
patriation frormn Assam tea gardens
were increased to Rs. 1-8-0 and 0-12-0
a day under the Tea Districts Emi-
grant Labour Rules, 1933.

(iii) Housing.—~The Government
has been able to persuade a majority
of the emplo interests in tea in-
dustry provide houses for labour

accordance with the approved

14 FEBRUARY 1951

Written Answers 14406

standards for at least 8 per cent. of
their labour population every year.
indian Tea Association has
-onstructed 8,911 houses according to
approved specifications and have a
programme to build another 6,558 hou-
ses by the end of March, 1951 Other
Tea Associations have also construct-
ed houses for their labour but exact
figures are not available.

(iv) Maternity Benefit.—In Octo-
ber, 1948, a Maternity Benefit (Tea
Estates) Act, was passed allowing a
waternity leave of 12 weeks at Rs.
5-4-0 per week 1o women workers in
tea estates in West Bengal

(v) Education—The Bengal (Ru-
ral) Primary Education Act, 1930,
T, e S B

Primary Education Act, 1947,
which came into force on the 3rd
October, 1947, was introduced In
some selected areas of Assam includ-
ing a number.of Tea Districts with
effect from the 1st February, 1949.

(vi) Legislation jor Plantation Em-
ployees.— for legislation re-
gulating conditions of work of Planta-
tion Labour, e.g. hours of work, inter-
vals of rest. annual leave, ho
prohibition of employment of child-
ren, medical and educational facilities,
creches, sanitary conv sick-
ness and maternity benefits and re-
creational facilities etc. have been
evolved in consultation with the State
Governments and after
a number ot
Conferences. on this
question of legislation is ukely to be
reached soon.

‘'b) Free education has beem pro-

mended by Dr

CoLoNy POR THE PRrEss 1IN Drrax

*1449. Shri
will the Minister of Works,
tion and Supply be pleased to state:

(a) wbetbar it is a tncttbnt

o B
a spechl colony
representatives of Indhn and mln
press; and
(b) i! so, what progress has been
made in the matter so far?

ii

?E

Works, Production
and Supply (Shri Gadgil): (a) There
is no proposal for the establishment
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ot a residential colony in Dethi for the

representatives of the Press, but the
i some residences

should be built by the Press

tdon in a suitable area or by the Gov-

ernment for the use of members cf

the Press is under consideration.

(b) Does not arise.

CoaL (IMPORT)

*1450. Shri “Tripathi:
(a) Will the Minister of Commeree
lnihllutryhe&kuedwmte what
grades of coal, if any, are imported
into India?

(b) What is the annual value of
such imports?

(c) What are the purposes for which
such coal is imported?

(d) Is such coal not available mn
India?

Deputy Minister of Comunerce
and Industry (Shri Karmarkar): (a)
and (b). Coal is not normally import-
ed into India at all. On the other
hand. India exports coal.

(¢) and (d). No definite information
ts avallable regarding any particular
ourpose for which the coal is import-
ed. It is possible that these imports
anly cover transit trade, coastal trade.
or trade between French India or
Portuguese India and India.

LABOUR APPELLATE TRIBUNAL
+1451 Shri Venmkataraman: Will the
zin‘:ﬂzr of Labour be pleased to

(a) thenumberofmmbennmﬁb-
ed to the Labour Appellate Tri 4

The Minister of Labour (Shri Jagi-
vam Ram): (a) Five (including the
Chairman).

) One at Bombay and one at
Calcutta.

f¢) The estimated expenditure for
the year 1951-52 is Rs. 3,90,000.

(d) Arrangements are being made
to publish the decisions of the Tribu-
nal -in the Gazette of India. The
question of bringing out an official
journa! on the limes of Indian Law
Reports is also under consideration.

AccENTs TN FACTORIES

+1452. Shri Vemkataraman: (a) Will
the Minister of Labour be plessed to
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state the total number of the Industrial
accidents in factories in India in the
year 19407

(b) How many were fatal and how
many were cases of disablement,
temporary or permanent?

(c) What was the total amount of
compensation paid under the Work-
men's Compensation Act?

(d) Was any com tion not
collected owing to the bility of the
employer to pay and if so, in how
many cases and what was the total
amount? .

The Minister of Labour (Shri Jag)i-
van Ram): (a) to (¢). Two statements
giving the information available for
hus are laid on the Table of the

ouse.

[See Appendix XI, annexure
No. 31]).

The statement giving statistics of
compensation paid under the Work-
men's Compensation Act is wider in
scope than the statement relating to
accidents. as compensation under the
Workmen's Compensation Act is pay-
able not only to workmen in factories
put also to workmen in other employ-
ments, e.g. mines, railways, planta-
tions. etc., Separate figures of com-
pensation paid for accidents in fac-
tories are not available.

(d) No information is available.

Export or CLoma

*1454. Dr. Deshmukh: (a) Will the
gmmer ofwcut-‘:cn and Industry

leased [ whether any res-
trlcﬁom have been placed upon export
of cloth recently?

(b) What is the quantity proposed
to be rted from 1st February 1951
to 31st March 1051 and what would
be its value?

The Deputy Minister of Commeree
and Industry (8hri Karmarkar): (a)
A quota of 20 million yards of cnarse
and medium cloth was earmarked for
export to hard currency countries
Aduring the first half of 1951, As ap-
plications had been received in excess
of this quota, it was announced that
no more applications would be enter-
tained with effect from 5th January,
1951. Issue of licences for fine and
superfine cloth was suspended on 12th
January 1951, as large quantities had
already been licensed. The export of
coarse and medium cloth to soft cur-
rency countries will be regulated
within an overall quota of 100 million
vards for January-June 1851.

b) Approximately 200 ipililon
!af'ds. Its value will be abou’t Rs.
175.000,000.
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ExXPORT OF GROURDNUT

(a) whether Government have re-
ceived any objections from any
groundnut  oil merchants from
Madras State to the export of ground-
nuts; and
deg’tz ‘:ohethu- Gogroundnut: ith food

wi
xruins from abroad?

The Deputy Minister of Commerce
udhdmtty(ﬂhﬂtn-nhﬂ (a)

(b) The matter is under considera-
tion.

ImrorT Lrcences
*1458. Shri Deogirikar: Will the
Minister of Commerce and Industry be
ﬁl;asedtnmtzwhethuuls a fact

the import licences
only if the appllatlonsb for :ucgt nun-
mhoma:lewe Directors of Industﬂet of the
States concerned?

and (lhlllet of Oen)-e!t‘ee
Industry (8hri Karmarkar 0.
Only ‘Actual Users’ are

furnish along with their -pplicatluns.
a certificate as to their manufactur-
ing capacity and actual requirements
from the Director of Industries of the
State in which the factory is !ocated
or from the technical officers of the
Central Government.

SuprLy or JUTE Bacs 10 U. N.

*1457. Shri M. Y. Rama Rao: Will
the Prime Minister be pleased to state:

(a) the date on which it was deci-
dedtompz:bnuotcosttwhkhs
the United Nations for

tho tnnsport

oloz?promhed %ﬂnndto&mth

(b) the date on which the concur-

capaclty az Chatrmen a“‘““me“’mm‘“ ing
as

mncl:x Cg:nﬂttee was obtained for

incurr: expenditure necessary

for the purchase of these bags;

(c) the dates on which the Stand-
ing Committee for the Ministry of Ex-
ternal Affairs has met since 1st Sep-
tember, 1850; and

(d) the dates on which the Standing
Finance Committee has met since 1st
September, 18507

The Deputy Minister of Fxtermal
Aftairs (Dr. Keskar): (a) 30th Sep-
tember, 1950.

(b) 21st Novambex'. 1850.

14 FEBRUARY 1951

Written Answers 1450

(c) 24th and 30th November, and
13th December, 1950.

(d) 2nd. December, 19850.
BoUNDARY DEMARCATION
*1458. Dr. M. M. Das: (a) Wili the
Prime Minister be pleased to state

(b) If s0, what is the exact nature
of work for which the 3aid firm has
been invited?

(c) What is the
or the services of
itpropoeedto
(d)Whatwillbe approximate
the firm will complete their

theﬂmandhow
met?

The Deputy Minister of Externmal
Affalrs (Dr. Keskar): (a) Yes. but
only for the demarcation of the dis-
puted portion of the boundary be-
tween the districts of Murshidabad
(West Bencal) and Rajshahi (East
Bengal), in accordance with the award
o(theBa Tribunal.

(b) The exact nature of the work
entrusted to the firm is as follows?

(i) Aerial photography of approxi-

mately 1500 square miles and the sup-

ply :Lc:gt.act prinu. enlargements
oto

gh Du‘plé‘c:tion:;ﬂ:eoﬂginﬂne-
gatives of air photography so thaf
the Governments of India and Pakis-
taneo\udeachholdonesetofnega-

(iil) Preparation of maps from the
above aerial pho tography. of appro-
ximately 680 miles, and the
supply of 1.000 copies of each map.

(c) The total expenditure is esti-

“mated to be Rs. 4,70,450 which will be

shared equally by the Governments
of India and Pakistan.

(d) Taking of aerial photographs
was completed during January, 1851,
but the preparation of printed maps
therefrom is expected to be finished
only by about March, 1952,

BOUNDARY BETWEEN WEST BENGAL AND
EasT PAKISTAN

*1469. Dr. M. M. Das: (a) Will the
Prime Minister be pleased to state
wbetherttisnhctthatstepshave
been taken by Government to have a
well-defined boundary between West
Bengal and East Pakistan in
where there is no natural boundary?
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(b) Is it a fact that a number of
disputes the boundary have
arisen and if so, what is their number
and what are the means adopted to
settle them?

(c) Has this task of demarcating the
boun been taken up already and
if so, what is the zpronm ate date
when it will be completed?

(d) What is the estimated expendi-
ture for this task?

The Deputy Minister of External
Aftairs (Dr. Keskar): (a) to (c). The
Governments of India and Pakistan
have j_omf.ly started work on the de-
marcation of the entire boundary be-
tween West Bengal and East Bengal
covering a length of 765 miles. - The
princival dispute was as regards the
delimitation of the boundary along a
length of 90 miles, between the dis-
tricts of Murshidabad (West Bengal)
and Rajshahi (East Bengal). This
was referred to the Bagge Tribunal
and the demarcation of this portion of
the boundary has been undertaken in
accordance with the Award of that
Tribunal.

The rest of the boundary is being
demarcated jointly by the Survey ex-
perts of West Bengal and East Bengal
in accordance with the Thana notifi-
rations and cadastral survey maps.
Till now disputes have arisen in two
Mauzas, Joynagar and Bhatupara. In
accordance with the Indo-Pakistan
Agreement of December 1948 they
are to be settled by discussions by the
District Magistrates on both
and. if they fall to reach agreement,
by the Divisional Commissioners.

The demarcation is expected to be
completed by March 1953.

(d) India’s share of the estimated
rost of demarcation, which is 50 per
rent. of the total cost, s expected to
be Rs. 11,55.750. This will be spread
nver a period of three years as

follows:
1950-51 .e Rs. 3,490,000
1951-82 Rs. 4,81,250
1952-53 . Rs 3,25,500

TRANSFER OF IMPORT LICENCES

«1460. Dr. M. M. Das: (a) Will the
Miuister of Commerce aad Industry
be pleased to state whether it is a
fact that a posal to make transfer
of Import Licenses a penal offence is
under consideration of Government?

) mtot‘r;n thennﬁ:mbeu of cases
of transfer censes re&orud
dmum‘l’ench of (E: years 1949-50 and
1 ?
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to(czl'h wgi:cmu.'l *tic:t traxmE
r discoura prac
fer of import licemes?

(d) In what has the said c-
tice proved to S'?Ymmm:' Dl‘ﬂ

The Deputy Minister of Commerce
and Industry (Sbri Karmarkar): (a)
Central Government have already is-
sued on the 15th November 1850 an
nrder under Section 3 of the Imports
and Exports (Control) Act, 1947
(XVIII of 1947) making transfer and/
or acquiring by transfer, of licence a
penal offence. except when such trans-
fer is authorized by the licensing
apthonty who originally granted the
licence or an officer empowered in
this behalf.

(b) Nine unauthorised transfers
were detected during the year 1949-50
and 5 such unauthorised transfers
have been detected in the current
financial year. Separate statistics of
authorised transfers of import licences
are not maintained and the time and
labour involved in collecting the in-
formation will not be commensurate
with the purpose for which it is re-
quired.

(c) Where unauthorized transfers
of import licences come to notice. the
firms concerned are debarred from
getting licend2s permanently. The
question of prosecuting the firms con-
cerned is also examined taking into
account the nature of the evidence

available.
(d) In certain circumstances the
transfer of import licences is not

open to any objection and provision
exists for the issue of letters autho-
rising such transfers. Attention in
this connection is invited to Public
Notice No. 51-ITC(P.N.)/50, dated the
10th July 1950, and para. 21(a) of
Public Notice No. 150-1.T.C. (P.N.)/50,
dated 15th December 1950, copies of
which are available in the Library of
the House. On the other hand, a per-
son who obtains a licence but does
not intend to import himself deprives
the genuine importers of the 7ppor-
tunity to import and also increases
the cost to the consumer on account
of the consideration for which he
parts with his licence.

Borper Ram ww P.EPS.U.

*1461. Sardar Sochet Singh: (a) Will
Prime Minister be pleased to state

is a fact that a party of
seven Pakistanis tﬁnetra nearly
twenty miles into territory of the
Indian Union on the evening of the
g9th November. 1950, committed three
dacoities, killed one womsn and in-
jurcd one man with firearms and tried
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to kidnap a girl in village Guddey,
P.O. Sultanpur Lodi, in District Kapur-
thala of P.EP.S. Union?

(b) If so, what action was or has
been taken against the ~ulprits?

The Deputy Minister of External
Affairs (Dr. Keskar): (a) and (b).
Government of India have no iafor-
mation. A report from the P.EP.S.U.
Government has been called for and
this will be placed on the Table of the
House as soon as it is received.

SINDRI FACTORY
*1462. Shri M. P. Mishra: Will the
of Works, Production and

Supply be pleased to state whether
it is a fact that the Fertilisers Factory
at Sindri in the State of Bihar is
going to be placed under an auto-
nomous Board?

The Minister of Works, Production
and Supply (Shri Gadgil): Yes, Sir;
the proposal is to vest the affairs of
the Fertiliser Project, Sindri, in a
State-owned private limited company.

NEWSPRINT

*1463. Shri M. P, Mishra: Will the
Minister of Oommeme and Industry
be pleased to state

(a) the reasons why there has been
so much rise in the prices of news-
print; and

(b) whether the Government of
India intend to control the distribu-
tion, sale and purchase of newsprint?

of Commerce aad
lndnslry (Shtl Mahtab): (a) There is
a world shortage c¢f newsprint on
account of increased consumption and
stock-piling in the U.S.A. and some
other countries.

(b) The matter is under considera-
on.
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Russer (PRICE)
*1464. Shri Sivan Pillay: Will
Minister of Conmetee lldnsu-y

be pleased to state

(a) whether a det:ision to allow an
increased interim price for raw rub-
ber was arrived at, at a Conference
the hon. Minister bad at Madras with
the representatives of rubber growers
and the Governments of Madras and
'gglvanc%re-cochin on the 7th January,

an

(b) if so, the cause of the delay in
puttmg that decision into operation?

The Minister of Commerce and
Industry (Shri Mahtab): (a) The
questxon of givmg an ad interim in-
crease to the price of rubber was tully
discussed and prima facie the demand
of the rubber growers was accepted
as legitimate by the Governments of
Magras and Travancore and 1 agree
to it.

(b) The delay is due to the time
taken in collecting some more materials
and then regularising the procedure.

CoaL PRODUCTION

98. Shri R. L. Malviya: Will the
Minister of Works, Production and
Supply be pleased to place on the
Table of the House a comparative
statement showing:

(i) the annual production of coal
in each of the Government
Railway Collieries, for three
years before the abolition of
the Raising Contract System,
and thereafter up to date; and

(ii) the labour strength in each ot
the collleries during
period mentioned in part (l)
above?



Wednesday, 14th February, 1951

PARLIAMENTARY
DEBATES

—————

PARLIAMENT OF INDIA
OFFICIAL REPORT

Part II—Proceedings other than Questions and Answers

———

AQHAMEER FUSICATER o’
CONTENTS

Deaths of Shri A. V. Thakkar ard Ch. Mukhtar Singh [Cols. 2344—2345]

Motions for Adjournments—
Preparation of Electoral Rolls in English [Cols. 2345—2347]
Do olition of housos built by refugees [Cols. 2348—2351]
" Tmplementation of recommendations of Tariff Board re: Workers in Sugar
Industry [Cols. 2351-—2352] :
Cut in Food Rations [Cols. 2352—2355]
President’s Assent o Bills [Col. 2356)
Papers laid on the Table—
Amendment to Union Public Service Commission (Consultation) Regulations
[Col. 2356]
Reserve Bank of India (Staff) Regulations, 1948 [Col. 2356
Preventive Detention (Amendment) Bill —Introduced [Col. 2356]
Hindu Code—Consideration of Clanses—not concluded [Cols. 2356—2423]

Price Six Annas



PARLIAMENTARY DEBATES

(Part II—Proceedings other than Questions and Answers.)
OFFICIAL REPORT

2848
PARLIAMENT OF INDIA
Wednesday, 14th February, 1951

The House met at a Quarter to Eleven
of the Clock.

[MR. SPEAKRER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

11-45 A. M.

PREVENTIVE DETENTION
(AMENDMENT) BILL—contd.

Mr. Speaker: The House will now
proceed with the further consideration
of the Preventive Detention (Amend-
ment) Bill. There are two amend-
ments, one by Prof. K. T. Shah for the
circulation of the Bill and the other
by Mr. Kamath for reference of the
Bill to Select Committee.

In this connection, before we pro-

ceed further with the discussion I°

should like to invite the attention of
the House to one aspect of the discus-
sion. Hon. Members will be pleased
to know that we have been going on
with the motion for consideration of
the Bill for over two days. Including
the discussion day before yesterday
we have debated this motion for over
T4 hours, to be exact seven hours and
fortynine minutes. 1 find from the
trend of the discussion that, though
the arguments. are presented in differ-
ent language and style, no fresh argu-
ments are coming forward either in
support of or against the Bill. The
same arguments are repeated over
and over again. I csn understand the
desire of everygMember to participate
in the debate and if we were to accept
the principle that whoever wishes to
speak must be given a chance we shall
never come to the end of any proposi-
tion that comes before the House.
312 PSD
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An Hon. Member: What about the
Hindu Code Bill?

Mr. Speaker: What I was suggest-
ing was—it is only a suggestion and
the House is entirely free to decide as
it likes—that in view of this discussion
and also in the absence of any new
points coming forth, it is better we fix
some time limit up to which we go,
since we have debated for nearly eight
hours, and then we carry on the
motion further.

Some Hon. Members: We all agree.
Some Hon. Members: No, Sir.

Mr. Speaker: If that is not agreed,
then there are other remedies.

The Minister of Home Affairs (Shri
Rajagopalachari): May I suggest that
the House may agree that we go on
with the discussion till lunch time to-
day and then I shall sum up after
lunch when we resume. Thereafter we
shall take up the Bill clause by clause.
Therefore, if hon. Members would
agree to speak only for five to eight
minutes it will give an opportunity to
quite a number of people.

Shri Tyagi (Uttar Pradesh): Sir, my
suggestion is that on matters like this
or on Bills under discussion this prac-
tice should not be adopted. If the dis-
cussion on the Bill is to cease I should
prefer it through the traditional pro-
‘cedure such as moving a motion for
closure and the House adopting it. Let
us not depart from that procedure.
Otherwise it would be a matter of pre-
cedent and in the matter of Bills we
should not fix any time limit as is done
in the case of the Budget debate.

Shri Rajagopalachari: I am afraid
Mr. Tyagi has misunderstood the pro-
posal. It is that procedure that we
propose to adopt if mnecessary, I
thought that instead of a few Members
monopolising the time, it is better to
ration it out to each Member. During
a scarcity period let us adopt ratiom-
ing. That is all I suggested,
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Several hon. Members rose—

Mr. Speaker: Any time we take
over this discussion will be a reduction
in the rationing of time. I have made
the suggestion only from one point of
wiew. As' the Home Minister stated,
‘there are many Members who are anxi-
wus to speak and it is not possible to
give them an opportunity, unless you
fix a time limit. If a motion for clo-
sure is moved, in view of what I have
stated, it must be clear to every Mern-
ber that I shall accept it immediately.
But the result will be that a large
number of speakers will be shut out.
If I were to find that new arguments
are advanced, matters would be differ-
ent. I entirely agree that we shouid
have no time limit and it was there-
fore that hon. Members who have so
far taken part in the debate were given
‘the fullest chance. I did not want to
exercise any power of the Chair. 1
left it to the House to decide whether
there should be a time limit. If the
House desired that there should be no
time limit, the other pracedure is there.
I thought that in order to accommo-
date all Members who wish to speak
it would be better that we fix a time
li‘mit and limit the time of the s»eeches
also.

Shri Hanumantbaiya (Mysore): This
is a very important Bill which is agi-
‘tating the whole country. Congress-
‘men and Congress Ministries &are
attacked throughout the country as be-
ing intolerant of criticism. - If we cur-
tail speeches it would provide another
argument that we are intolerant and
dictatorial in our attitude. The usual
procedure laid down for the discussion
and dispnsal of Bills must be followed.
With great respect I submit that you
should certainly exercise your discre-
tion when arguments are repeated, but
to shorten discussion or to curtail the
privileges of Members to speak would
not be right. I for one feel that you
should show a little more considera-
tion to the speeches that Members
make. It is not only Members but
Ministers as well repeat the same
arguments. On a matter of this kind
arguments are bound to be repeated
and I would like to know the person
who will argue fresh on every subject
that comes before the House. So far
as this Bill is concerned it pertains to
the liberty of the peoole on which
many feel strongly. There should be
no limit to the time and the Bill should

. be disposed of in the usual course.

Shri Sarangdhar Das (Orissa): Seve-
:ral Bills have been discussed in the
House and in the beginning speakers
* who get the opportunity to speak ere
given all the latitude gnd then after
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a day or two, when the discussion is
being protracted for a long time, you
limit the time to ten or fifteen minutes
for each speaker. I should think that
you should give a decision that on
every Bill the time limilt will be 10
or 15 or 20 minutes. If that cannot
be done, I do not see why towards tha
end both yourself and the hon. Minis-
ter making the motion should try to
limit the time.

Mr. Speaker: I do not think we need
take any more time of the House. The
position is clear to my mind. I want
to remove one misapprehension. I
believe it arises out of peculiar notions
of democracy and freedom of discus-
sions. I agree it is an important Bill
and must be discussed threadbare.
There is not the least doubt about it
but it cannot mean that there should
be endless discussion. Therefore, 1
said that if any new points are made,
one could understand. All the possi-
ble aspects of the Bill have been dis-
cussed threadbare in the earlier
speeches, some of them extending over
an hour.

Shri Sidhva (Madhya Pradesh):
Some Members took two hours.

Mr. Speaker: Maybe and it is wrong
to say that it is intolerance if there is a
desire to curtail a thing which is not
serving any useful purpose. Sitting
in the Chair, just as I am bound to
extend the liberty of speech to every
one who wishes to speak, I am also
bound to see that there is no tyranny
of the few, who want to make long
speeches over the large majority of
people who feel a surfeit of the
speeches. Therefore, we have to find
out a mean. It is not a questxon_of
intolerance at all. In fact a discussion
for two days continuously was permit-
ted, because the Bill is of that impor-
tance. I should earnestly appeal to
Members not to come to hasty conclu-
sions. It is not by long discussions
that you are going to convince any-
body outside or here whether the Bill
should be passed or not: it is the qua-
lity of the arguments which will weigh.
I would, therefore, again repeat that if
the House so desires we may have a
time limit. If the House does not like
it we may have no time limit. Then
the other remedies are there. I sug-
gested a general time limit just to
satisfy the desire of a large ‘number of
Members to speak, a time limit would
give them an opportunity of placing
some further new points, if they have
any, before the House. That was my
desire but 1 do not want to_interfere
at all by way of putting any hmlta:.ion
either on the general discussion, ‘hat
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is a time limit for the whole discus-
sion, or on the speeches of individual
Members.

Shri Rajagopalachari: After this dis-
cussion, will you permit me to suggest,
:Sir, that we may leave it to the good
sense of Members? 1 am sure that
«each one will try to cut down as much
as possible.

Mr. Speaker: Yes.

Yesterday Mr. Rathnaswamy was
speaking when the House rose. He
may continue his speech now.

Shri Rathnaswamy (Madras): I was
:speaking yesterday of the nefarious
activities of the communists in which
they indulge in our country. A close
:scrutiny of their activities indicates
ithat they are not in conformity with
the doctrines and dogmas of commu-
nism. Communism in our country is
-only an organised rowdyism. Their
‘methods and the means by which they
‘want to bring about a change in the
-atmosphere and in the environment in
our country is repugnant to the glori-
ous traditions and temperament of our
People, to the genius of the people, and
to the culture and civilisation of which
we can boast. I remember what
Panditji said some time back. He said
‘he had absolutely no quarrel with
communism as such but what he did
not agree with is the methods by which
the communists want to bring about a
change of atmosphere in our country.
In a talk with some of the communists
in our country I found that their ideals
and aims are so vague and vacillating.
They do not have any defined or clari-
fied political outlook. I am reminded
in this connection of a story of how
20,000 stout, young men started from
England to fight the Pope, not know-
ing whether the Pope was a_ deadful
animal or a human being. That is
exactly what we find in regard to the
«communists in our country today. Cer-
tain friends suggested that the commu-
nists might change their political out-
look. that they might change their
Tnethods of achieving their end which
according to them is economic equality
in the country. But, T am afraid there
are many in the country who believe
‘that the communists have not abi'med
Iheir faith in naked force and violence.
They still believe, inspite of a Joshi
and inspite of men of Joshi's way of
thinking, that there are several of
the communists in the country whe
owe allegiance not to this soil and
~who do not believe in peaceful methods
for achieving their ends but believe
in a method which has absolutely
no conformity or harmony with
all that we can boast of cul-
‘turally. I remember what Gandhiji
said when Prof. Aggarwal elucidated
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certain tenets of communism to him.
Gandhiji said, “If communism means
this, and if communism can be ach-
ieved by purely non-violent and peace-
ful methods, certainly I L:ave absolute-
ly no quarrel with communism.” And
that is what I would like to tell the
communists in our country. Let them
adopt all constitutional, peaceful and
democratic methods, let them adopt
all decent methods by which they can
bring about a change of atmosphere
in the country.

12 Noon,

Instead. what do we find today in
some parts of India. particularly the
States of Hyderabad and  Madras?
There the communists indulge in sub-
versive and shameful activities: they
carry out sabotage, destroy the crops,
plunder the people, and carry on loot-
ing and what not. May I ask whether
this is communism of the Marxian
tyoe. whether this is communism of
which many illustrious authors have
written? Certainly what we find to-
day is very much different from the
communism of the textbooks and the
communism of the Marxian type.

I should like to tell my communist
friends to emulate the noble example
set by Mahatmaji in his laudable
efforts. and by hundreds and thou-
sands of his followers who believed
with him in the cult of non-viblence.
It was through that non-violence that
our country was able to achieve free-
dom. Again, it was through a peace-
ful process that our revered Sardarji
was able to liquidate the medieval
feudalism in our country. Panditji
has often referred to this feudalism as
a relic of the past, an anachronism.
Well, such glorious things were able
to be achieved by Mahatmaji and by
hundreds and thousands of Congress-
men by their sacrifices, in an absolutely
and essentially peaceful and non-
violent manner. Therefore, let the
communists or other parties who be-
lieve in a change of atmosphere, let
the communists and other parties who
want to have a change of Govern-
ment, adopt all means but let those
means be democratic and peaceful.

Having said all this, let us try to
analyse what is at the back of hun-
dreds and thousands of young men

who believe in a creed of violence,

. who believe in a creed of force. They

believe that there is something wrong
in our governmental system. I believe
they sincerely believe that there must
be a change of atmosphere in our
country. Well. the present conditions,
both economic and social, in our
country afford a fertile soil for hun-
dreds of young men, mostly from
among the student population. to be-
lieve and, according to them, sincerely
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believe, that a change of Government
is essential and inevitable. Therefore,
it is but necessary on the part of our
‘Government to analyse these various
causes - that have led young men to
despair and despondency. When we
talk in a dispassionate and calm way,
when we want to analyse the various
factors that have led to so  many
young men to sincerely believe in
methods which are absolutely not in
conformity with the glorious tradi-
tions of .democracy and which go
essentially against the temperament
and traditions of our people—certainly
we have no sympathy for such
methods—then it becomes incumbent
upon our Government to see whether
there is or not a remedy for th
malady, both social and economic.
Therefore, while we sympathise with
the objects of these people who want
to bring about a change in the
atmosphere in our country, we do not
approve of the methods of naked force
and violence which they want to adopt.
For my part, I would appeal to our
Government to see whether a changed
atmosphere cannot be created, where-
by these elements will be made power-
Jess and ineffective.

Certain hon. Members waxed _elo-
quent when they talked of civil liber-
ties and individual freedom. After all,
even in democracy you find the free-
dom of the individual and individual
liberty only in the text-book. Even in
a country like Great Britain, you find
a certain adaptability to suit chang-
ing conditions. During war-time,
there was a great deal of curtailment
of individual liberty there. It became
inevitable. Both there and elsewhere,
individual liberty should be under-
stood and appreciated only in so far
as it does not conflict with national
security. 1 would therefore urge on
those who prefer to be antagonistic to
this Bill to appreciate the difficulties
of Government who have to face many
internal and external forces. It is
better for the communists to emulate
the example set by Great  Britain.
There, you find so much flexibility and
it is possible for people who do not
agree with the Government to change
it and also the form of Government.
Similarly, it is possible for communists
here to change the form of Govern-
ment peacefully and by democratic
methods.

1 was referring to certain inherent
dangers in this Bill. One such is that
‘# may lead to police excesses. This
was evident in certain places in South
India. When the police wanted to find
ocut the whereabouts of a communist,
they had to comb out the whole lo-
cality and in doing so, many innocent
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men and women were man-handled:
and even the chastity and modesty of
innocent women were put to a severe
trial. Such a danger has to be guarded
against, because the powers given tos
the police in this Bill give an easy
laand]e to indulge in all sorts of mis-

Another point to which I would like
to refer is that other than the com-
munists there is a party in our country
whose creed is based on racial dogma.
They want to follow the example of
Hitler and the preachings and practices
of the whites in South Africa. This is
indeed a dreadful doctrine. How could
any civilised Government worth its
name tolerate such a party? I am not
speaking of the freedom, liberties,
lives and privileges of a few indivi-
duals but of millions of people who
stand in danger on account of the
activities of these people. Therefore,
it is incumbent on our Government to
come out with a measure of this kind.

Some of the salient features of the
Bill have been referred to by the pre-
vious speakers. The singularly good
and healthy ones are the parole systemr
and the mandatory nature of the
Advisory Board's findings. These will
go a long way to satisfy those who
feel aggrieved by the passing of this
measure.

Before I close, let me say that even
democracy has got a tendency to be-
come totalitarian. This happens parti-
cularly when the country is confronted
with external forces threatening its
security. Consequently, it becomes in-
avitable for Government to adopt
some measures which go against the
liberty and freedom of certain indi-
viduals. You may call it an evil, but
let us accept it as a necessary evil.
JIn America, an Act was passed im
1950 called the National Security Act
to ban the communist organisations,
because they found that these totali-
tarian forces were endangering the
fundamental. principles of democracy.
In Australia also. the Security Act was
passed in 1946 to safeguard the in-
terests not only of the people but also
of the State. In some countries in
South America and even Central
America, deflnite provisions are em-
bodied in the Constitutions concerned
laying down that any movement or
organisation which has for its creed
anything other than democratic prin-
ciples or the democratic way of life
should be completely banned. Organi-
sations which have as their creed any-
thing other than the democratic way
of life have absolutely no place
those countries. This is due to the
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fact that those countries had to under-
go the ordeal of a great deal of armed
revolt and armed insurrection and it
became inevitable to embody those pro-
visions in their Constitution.

Now, let me say a word about the
anti-social activities of the business
community in this country. They have
not only lost the sympathy of the
Government but also the sympathy and
the confidence of the people. A recent
report of Government indicates the
nefarious manner in which the busi-
ness community of India have behaved
themselves. When the country is in
the throes of a serious famine not only
in regard to food, but also in regard
to clothing and shelter, it is so sad
and so tragic to find that certain ele-
ments want to create an artificial
scarcity in the country whereby they
can make easy money. Well, how
could any Government worth its fair
name tolerate such anti-social acti-
vities on the part of anybody, whether
it is the business community or a pol-
tical party? How could any Govern-
ment under its very nose allow such
nefarious activities to thrive? There-

- fore, I only feel that in so far as these
provisions frelate to the anti-social
activities of the business community,
or the activities of the communists or
other parties which belleve in violence,
it is our bounden duty to support
Government.

{MR. DEPUTY-SPEAKER in the Chair)

The very fact that our Government
does not want to extend the period of
operation of this Bill beyond a year,
is a proof of the fact that they are
sincere in their intention to safeguard
the liberties of the people. I may tell
you that the only effective way by
which civil liberties can be fully safe-
%larded. not only in this country but

the rest of the world, is by the
eternal vigilance of the people. At a
time when our country is faced not
only with internal dangers but also
with external danger, the only guaran-
tee to safeguard the liberties of the

ople is constant and effective vigi-
ance on the part of the people.

I am only sorry that this Bill does
not include certain provisions in re-
gard to forces that work against the
social progress of our country.
Millions of untouchables in this coun-
try are deeply indebted to our bene-
volent Government for the law they
passed that untouchability in any
shape or form shal] be penalised.
Custom is stronger than law. The law
may have been passed, but what you
find today in several parts of the coun-
try is that the caste system is still in

__ its virulent form. I do not know why
those elements should not be brought
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under this Bill. I also find that there
is a certain section of society which
believes that the progress of women
in this country is something to which
they cannot subscribe. I am afraid
these beliefs will only lead to certain
dangers in our country. I, therefore,
feel that the Bill will not be complete
without adding certain provisions to
deal not only with cases to which I
was referring presently, but also those
elements which are stoutly opposed to
the social progress of women.

I do not want to prolong my speech,
but let me conclude by saying that
there are millions and millions
people in this country who feel greatly
relieved at the way in which our Gov-
ernment has brought forward this
measure. The speetacle of the fight
put forward by those who want to de-
fend the rights of a few individuals
presents a sorry one. Our State is
concerned not only with the rights and
liberties and lives of a few individuals,
but the rights, liberties and freedom
of millions of individuals in this coun~
try. I would only ask them, when
they grow eloquent by laying stress
and strain on beautiful phraseologies
like ‘individual liberty’ and ‘funda-
mental principles of democracy’, if they
have taken into consideration the liber-
ties of millions of people in this coun-
try? Therefore, instead of indulging
ourselves in airy talk and ideology,
let us calmly and dispassionately con-
sider the implications of this Bill. Let
us not simply talk for talking's sake,
but see whether or not this Bill would
not only defend the liberties of millions
of souls in this country but also enable
our country to tread on the right path
and secure us again a place of which
our country could boast of in ancient
times. Let us at the same time not
forget the teachings and the preach-
ings of the Prince of Peace who was
with us till the other day. So long as
we feel that the destinies of this coun-
try are safe and secure in the hands
of our revered leaders like Rajaji, so
long I am sure we need not be afraid
that the individual liberties or the
freedom of the people will be in any
way Jeopardised.

Mr. Deputy-Speaker: Mr.
dhar Das.

Sardar B. S. Man. (Punjab): Sir, it
was with great difficulty we were able
to persuade you and catck your eye
on this side of the House. It seems
we will not be able to retain it a
little longer and now it has reverted
again to that lucky corner.

Shri Rajagopalacharl: Even now,
it is not too late to accept a voluntary
cut in time.

Sarang-



-
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Shri Meeran (Madras): Not only
voluntary cut with regard to space,
1 think.

Sardar B. S. Man: They are all con-
centrating for the last two or three
days on that corner.

Shri Sarangdhar Das: I rise to sup-
port Prof. K.T. Shah’s amendment for
circulation of this Bill to elecit publie
opinion. While on that, I support the
motion, I will state my grounds for
sending it for circulation. Before
doing so I wish to say that I am very
sorry the Home Minister has made
some remarks about the Civil Liber-
ties Union and those who are in that
Union. Many of the speakers have
already mentioned who are the signa-
tories of that Union. I know the All
India Civil Liberties Union of which
I am also a Member.

Shri Raj Bahadur (Rajasthan): May
I just point out that every speaker
has been speaking about Hyderabad
and it is unfortunate that Members
from Hyderabad have not been able
to speak so far.

Mr. Deputy-Speaker: Because
others argue the case of Hyderabad
much better sometimes.

Shri Sarangdhar Das: I want to
read what Mr. Justice Tendolkar of
the Bombay High Court says:

“Power is an incomparable in-
toxicant and the tendency exists
in all Governments all the world
over to encroach wupon the
Fundamental Rights, sometimes
consciously and sometimes uncon-
sciously. It is the duty of every
citizen to resist such encroach-
ment with all his might. Thus
alone shall we prove ourselves
worthy citizens of an independent
Sovereign Democratic Republic”.

It is always easy for those in power
to pooh-pooh the ideas of other people
fighting for civil liberties. I know
our Prime Minister himself was ' the
President of the Indian Civil Liber-
ties Union which functioned in Bom-
bay for many years during the strug-
gle for our independence, but it seems
that times have changed. Conse-
quently it is the duty of those who are
outside the Government to safe-
guard the civil liberties of the
people. I do not wish to go into the
points thrat have already been made
as against the proposed amending Bill,
but I wish to say that the Act has
been in force for a year and during
the year injustices have been done
by the executive not only to people
who may be suspected of sabotage
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or subversive activities or even mur-
der as in Tolangana but also to inno-
cent people and that is why we object
to this measure and to this power
being given to the executive. For
instance, Mr. Kamath had read out
from a list that during the ten months
*of this Act about 190 Socialists were
also detained. Everybody knows that
the Socialist Party is a purely con-
stitutional party and it stands for up-
holding the State. It does not believe
in violence; it. does not advocate
violence; it keeps within the law:
there is no secrecy; everything is
above board and yet there were 189
Socialists detained during that period
and I believe even now there are about
seven or eight who are detained.

Shri Bharati (Madras): Not because
they belong to the Socialist Party.

Shri Sarangdhar Das: You wait.
Someday you will be there if the
party in power goes on doing things
Ilike this. As the party in power, it
has forgotten truth and non-violence
of the Leader who gave us indepén-
dence, who brought us independence.
If that party continues to behave in
this manner. 1 have no dnubt, that
the parties that will come into power
in future will take their revenge.

My grounds for opposing this mea-
sure are—it is a new point and nobody
has dwelt on this—that ever since
15th August 1947, the whole country
has been governed by sections 107 and
144 of the Cr. P.C, the Public Safety
Act. etc.. sometimes temoorarily for a
month or two and sometimes for long
periods. First of all; let me tell you
about my own State of Orissa. In
Orissa about 73 per cent. of the people
are gagged, that is to say, they can-
not hold any meetings there or have
any processions without takin the
permission of the police. .

Shri T. Husain (Bihar): You are a
very bad people in your State.

Shri Sarangdhar Das: That is why
you are afraid of them. Somewhere
in 1948 there was apprehension of an
Adibasi rising in Orissa along with
Bihar and in all Adibgei sreas soction
144 was enforced; the Police Act was
enforced, but since that time there
is absolutely no trouble and no
excitement among the Adibasis. As
a matter of fact, it was only an
apprelrension but section 144 and the
Police Act are in force even today.
I myself have been interested in the
Adibasis in a certain area in Orissa
and every time I went there. the
Police Act was in force, so that 1
could not hold any meeting.
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I want to tell you that if we want to
have democracy, if we want to develop
democracy, that is to say, democracy,
which does not exist in Indian so-
ciety, because of our caste system—
every higher caste believes that the
lower castes are all his under-dogs—
we should educate even the people
who think that the higher castes are
the Ma Baps. We want to educate
them but this Government both at
the Centre as well as in the States
do not give us the opportunity to
educate the people. These conditions
exist in many parts of Rajasthan and
in the Punjab also. When I analyse
the situation in these areas, I come
to know that wherever the Socialists
become strong, these restrictive mea-
sures are enforced.

I will give one instance, right under
your nose, I say to the hon. Home
Minister. Right here in Delhi, there
was section 144 of the Cr.P.C. in force;
in some areas the Police Act was in
force; in some other areas permig-
sion had to be taken. Recently,
because of the ration cut, people pro-
tested and they had a demonstration
in front of the National Club, where
some of the Ministers had been in-
vited to have a sumptuous dinner. It
was a peaceful demonstration. About
100 police men were there. There was
nothing to be said against the demon-
strators. The police men were there
to protect the guests while they enter-
ed the compound of that National
Club. Yet, ten or twelve of these
demonstrators have been challaned
and asked why they should not be
prosecuted.

Then, again, lately, the Socialist
Party of Delhi asked for permission
to take out a procession in protest
against the ration cut. This is what
the District Magistrate of Delhi writes.

“With reference to your letter
dated so and so, (February 5th),
processions of a political nature
are not allowed in the City and
therefore no exception can
made in your case.”

Will you please tell me if protest
against the ration cut and the rise
in prices is a demonstration of a po-
litical nature? Has politics anything to
do with it? No. But, it is sponsored
by a political party that opposes the
ruling party and that is why the exe-
cutive here says that “no exception
can be made in your case.” He calls
it a demonstration of a political nature.
There have also been many cases in
Delhi where the executive has haras-
sed political workers. Cases huve
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been instituted and after the trial
had dragged on for four or five months,
the magistrate, who was trying the
case, found that there was not enough
evidence and disclrarged the persons.
That is the way in which political
parties are being handled by the
executive, who are, I am very sorry
to say,—~I know very many cases-—
subservient to the dictates of the rul-
ing party, not only Members of Gov-
ernment, but also local political bosses
of the districts and towns. I have
known many cases like this in my own
experience in Orissa. I know cases
here in Delhi and Rajasthan also.

On top of this, lately a ban on pub-
lic meetings in Delhi lras been announ-
ced. While up_to this time, only
certain areas in Delhi and New Delhi...

8Shri T. Husain: On a point of order,
Sir. Is my hon. friend entitled to
speak about section 144 of the Cr.P.C.
which has nothing to do with the Bill
under consideration?

Mr. Deputy-Speaker: I think he will
conclude. He only wants to make a
reference to show that similarly the
Preventive Detention Act may be
abused.

Shri T. Husain: On a point of in-
formation, I want to know from him
whether he wants that section 144
Cr. P. (C: should be deleted from the
Cr. P. C.

Shri Sarangdhar Das: My point is
this. When the ordinary laws of the
Land are being abused by the present
executive all over the country. [Babu
Ramnarayan Singh: AF (quite
right)] it is dangerous to clothe this
executive and this Government with
the Preventive Detention Act, which
does not exist in any other country.

Mr. Deputy-Speaker: A few instan-
ces may be cited; it is not absolutely
necessary for him to go into all the
cases.

Shri Sarangdhar Das: My point is:
this. If they are not fit enough to
exercise the ordinary laws of the land,
which we want should be there, how
can we trust them with this extra-
ordinary law? (An. Hon. Member:
Change the Government) Yes: people:
can change the Government. But, my
point is.........

Mr. Deputy-Speaker: He is relevant;
but he need not multiply instances
of abuse of power.

Shri Sarangdhar Das: All right; I
will desist from this.

i Bahadur: We can multiply
i.nft:;ce-s“ of abuse of liberty also.
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Shri Sarangdhar Das: I will now
say what this Government in the
Home Ministry is doing with private
mails. The Socialist Party had sent
a packet to a well known Labour
Paper in New York, some months ago.
That was censored and here is a
photostat copy of the censor form. It
is very peculiar and I will come now
to the Home Minister’s inefficiency
and lack of intelligence—I quote
what he has said. What did the police
do? After censoring, they put that
censor form in that packet and sent
it to New York. The Editor of Labour
Action—that is the name of the Paper
—when he saw that, at once rang up
the Indian Counsul General in New
York and asked him whether in peace
time, mails for foreign countries are
censored in Indla. Our representative

- there waxed eloquent and said, “No,
no; it cannot happen; it is against the
Constitution; in Nehru's Government,
nothing like that would happen.” They
published it and it was re-published in
our paper here in India, Janata.
What is the wuse of censoring a
packet of papers which is being
published, circulated and one or
two copies of which are going to
come to Government for registration?
Not only that. I understand that the
mails of some Congress Members who
have lately rebelled a bit against that
party, are being censored. Private
matters are being peeped into; mnot
only peeped into, but also published
in the party papers and photographs
are taken. This is the way in which
the postal law is being administered.
I hrave been assured by the Communi-
cations Minister that there is a “No. 10
Register”, which was meant for goon-
das and dacoits, so that Government
may watch them and their doings. In
that Register, the British Government
had put you and me. Now, our present
Government, a democratic Govern-
ment, has put us in there; some of us;
I am not there. The Communications
Minister has assured me that I am not
in “No. 10 Register.”

Shri T. Husaln: A very lenient
Government.

Shri Sarangdhar Das: My mail has
not only been tampered with, but I
have lost many letters. I have com-
plained to the post office and the Post
Master General; but there is no
remedy.

Under these two circumstances, my
contention is that if this Government
is not exercising due care in enforcing
the present laws of the land, I am
totally against clothing Government
and its executive with this extra-
ordinary law. I have one thing more
10 say about the remark that the hon.
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Home Minister made that Government
is not as efficient as it should be and
that the people are not as intelligent
as they should be. 1 agree with him
in the first statement. I say Govern-
ment and its minions all over are the
most incompetent and inefficient. This
they have proved themselves to be,
not only in this Department, but in
every other Department. But as
far as the people’s intelligence is con-

ned, I want to tell the Home

inister that if he bad said in any
other democracy what he said of the
people of India, there would have been
trouble—big trouble. Our people are
not unintelligent. 1 say they have
enough intelligence. They know what
is happening. They know to what a
condition you have brought them. But
they are docile. They are a docile
people, and I am hoping that some
day they will wake up and take action
and not just cry as they are crying
now. And, it is a very shameful
thing for a Minister of the eminence
of the Home Minister, of Shri Rajago-
palachari’s eminence to speak about
the people and say they are not in-
telligent. I will tell you how they have
shown their intelligence. When.........

Mr. Deputy-Speaker: Is it necessary
to use such strong language as that?

Shri Sarangdhar Das: Sir, I have not
used any strong language now.

Shri T. Husain: He has been. using
strong language all along.

Shri Sarangdhar Das: If it is too
strong a language, I can walk out.
But it is not unparliamentary. I have
all the respect in the world for Shri
Rajagopalachari. I have all the res-
pect for Mr. Nehru, and I have all the
respect for Sardar Patel. For what-
ever good they have done I have res-
pect for them. But if anything is

- wrong, it is my duty to point that out,

and if the language is strong, I am not
afraid.

Speaking about the intelligence of
the people, you know a couple of years
back there was trouble in Calcutta
sponsored by the Communists. I am
well acquainted with Calcutta and
every time I go home I meet friends
there. And I know that ever since
1948 nop-political minded people, not
Congressmen or Socialists, but the non-
political minded people were in sym-
pathy with the Communisgts, and I have
had quarrels with them. When
Panditji was in Calcutta there was
disturbance in the meeting by the
Communists and he told the police not
to interfere with them but to let the
people take care of them. And the
people did take care of the Communists
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and since then there is no sympathy
with the Communists even on the part
of those frier.ds who had been quarral-
ling with me. The root of the trouble,
I say, is this; the people do not have
sufficient food, <lothing or housing
and they are suffering. Even this
morning I read that in Calcutta even
in the black-market there is no cloth
available. Cloth is not availgble even
in the black-market. (Interruption).
if the people suffer, whether they are
Communists or Congressmen my friend
from Rajasthan can go and incite the
people to rebel against Government
and they will do that. But I say, you
can cut at the root of Communism if
only you give the people houses to
live in, food to eat and cloths to wear;
Yyou cannot do that by indulging in
provisions like those contained in this
Bill. If you provide these to the peo-
ple, they will have respect for Govern-
ment and they will see to it that Com-
munism does not thrive in this country.

I do not want to say anything more
and take further time of the House.
Whatever else I might have to say is
rather of minor importance. My main
point is that if Government has not
exercised due care in enforcing the
present ordinary laws of the land, it
should not be clothed with extraordi-
g?ﬁy powers as those proposed in this

. Shri Hanumanthaiya: I have been
hstemng to the debate for the last twa
days with very great concern. I say
so because the Congress institution
which won all the liberties that are
incorporated in our Constitution and
all the leaders who have put in more
than a quarter of a century of suffering
and sacrifice in this cause, are bei

attacked in this House and outside. I
Was particularly pained to hear the
speech, charged with bitterness and
strong language, of the hon. friend who
just now finished. I am sure my
friend of the Socialist Party is a man

Shri Kamath: Is he?

Shri Hanumanthaiya: I wish my
friends had the patience to wait and
listen to the whole of the sentence. I
said he is a man............

Shri Kamath: Oh!

Shri Hanumanthaiya: I am not a
man who will be laughed out. I again
say that my friend is a_ man
who is not wedded to violence
or activities of the kind that the com-
munists resort to. I am perfectly sure
that he is a man who is wedded to the
principle of democracy and democratic
procedure. That being so, there is no
use in his developing in this House or

14 FEBRUARY 1951

(Amendment) Bill 2808

outside feelings of bitterness against
his political opponents. In democracy it
is a question of discussion, of persua-
sion and of coming to a decision. If
there is any honest difference of opinion
we respect it, we even love those of
other opinions and yet we vote our own
way. But it is an unfortunate thing
that in our country, whosoever is not
in power is developing a kind of
bitterness which undermines the very
psychology necessary for the working
of a democratic government.

Having said that, I might add that
I am not a man who will advocate that
our political opponents should be put
down or harassed under any law or
under any pretext. I need not empha-
sise what the hon. the Home Minister
has already said, that it is not the pur-
pose of Government to make use of
weapon against political opponents or
to perpetuate themselves in office or
to win the General Elections. If my
hon. friend who does not belong to
the Congress Party to-day, doubts the
very bona fides of an assertion like
that, then to that extent he loses
what is called faith in democracy and
in man. It may be that this Preventive
Detention Act has been used in certain
cases in an unjustifiable manner; but
you cannot blame the present Home-
Minister for what was done previously.
May be the whole Government is
responsible for the application of the
Act and if the application of the Act
has worked spme injustice, it is for
examination. It is for that very
reason that Boards are being consti-
tuted and were constituted. In fact,
this measure, as everyone knows, is a
liberalising measure. The Boards
have been given extensive powers, far
more powers than what they enjoyed
up till now. Therefore, if there is any
defect or injustice in the practical
application of the provisions, it is
for the Boafds to consider them. My
friends who attack the party or
the Government for misuse of
these powers must be _ satisfled
when they read in the Bill that
these Boards are being constituted not
with members of the Congress Party,
or their henchmen, but with Judges,
High Court Judges or prospective
Judges. No one here who has opposed
the Bill has attacked the Boards as
such or the composition of the Boards
or suggested that these Boards have
given decisions smacking of injustice.
It is good that this Bill has given every
discretion to the Boards to judge the
cases on their own merits.
should allay all apprehensions. Yester-
day some very eminent Members of
this House went to the extent of
saying that there is no difference
whatsoever between those that ruled
the country before August 1947 and
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[Shri Hanumanthaiya]

those that are ruling now. The reason
given was that the present Govern-
ment is using' the same restrictive
laws as were used by the revious
Government. I very much wish they
were here but they are not. I can
give an illustration that circumstances
alter the case.

There is a story in Mahabharata
which I shall narrate. There was a
rishi in a forest doing tapas. There
were a number of robbers in the forest
whose profession it was to waylay,
rob and kill people. One day they were
pursuing a party of travellers and it
so happened that the pursued were
faster than the pursuers. The
Tobbers lost sight of them and seei
the rishi on the way asked him whli%%
way the travellers went. The rishi
thought over the matter, “After all I
am a rishi and must tell the truth.”
So he told them the truth. The rob-

pursued the travellers, robbed
them and killed them. This story was
related to Arjuna by Krishna to show
that even by telling the truth one may
commit sin.

Every one is for civil liberty but
who should enjoy them and in what
circumstances is the question. No-
body in this House will argue against
the safeguarding of civil liberties.
They are the very breath of demo-
cracy and free life. If certain people
take advantage of this liberty and
undermine the foundations of society
and Government, can they ask that
these liberfies should be given to them
unrestricted? Members have spoken
unanimously that the Communists are
using these liberties to subvert ~the
Government and establish a dictator-
ship of the proletariat by -hringing
about. class war. They have no faith
in democracy. They think that demo-
cracly perpetuates capitalism, They
want to overthrow democracy. After
all it is democracy that guarantees
civil liberties. If any one of us thinks
that civil liberties should be given to
a set of people who are out to destroy
democracy itself, they will be placing
themselves in the position of the rishi
who' told the truth irrespective of the

nsequences.

# I would appeal to the Home Minister,

who has experience and wisdom, that
he should be doubly careful in the
application of this measure. I say
frankly that the Act has been mis-
applied many a time in different places
in this country. As one belonging to
the Congress Party, I suggest that the
bon. Minister should make it elear
that this Act from this day shall not
aprly to anyone of our political
opponentS}
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Shri Bharati: Even if they work:
in secrecy and adopt violent methods?.
TMat is the point.

Shri Tyagt: It will apply to indivi--
duals only.

Shri Hanumanthaiya: Sir, I shall'
continue my speech after lunch.

The House then adjourned for
Lunch till Half Past Two of the Clock.

The House re-assembled after Lunch
at Half-Past Two of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

Shri Hanumanthaiya: I was speak-
ing about the practical application of'
this measure. I for one would like:
to make it clear that I am definitely
of opinion that the Socialist Party,
the Hindu Mahasabha, and even
‘Others’—the statictics give a certain
number of detenus under the heading
of ‘Others’—should not be dealt with
by this Act. Then, people say that
blackmarketeers are as much sinners:
as communists are. True. I am not
a sympathiser of the Communist Party
or of their principles, and I will not
give any quarter to people who do
not give quarter to anyone else. I
detest blackmarketeers as well. But
blackmarketeers should not be dealt
with under this Act. There is Essen-
tial Supplies Act which gives powers
to the judiciary to imprison such
people even for seven years. That Act
and other weapons in the armoury of
Government may be wused against
blackmarketeers. The present measure
should be confined solely to the

“-.security of the State. To extend its
--...QDSPation to any other category of

offenders would, in my opinion, be
going against the very principles which
we profess. There is, I admit, a
certain amount of justification in the
criticism levelled against our Party
and Government that this measure
may be wused against our political
opponents. I have no hesitation in
telling the truth when the truth is so
glaring in terms of facts and figures.
Hereafter this measure must be con-
fined, as I said, to that category of
people alone, to that Party alone
which by violence and secrecy wants
to undermine the society and the
Constitution.

There is another point of view which
I want to place before .Government.
In the Statement of Objects and
Reasons furnished to us it is definitely
stated that the situation is improving.
For the last one year this measure has
been in force. Two to three thousand
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people have been detained and Gov-
ernment deflnitely state that the situa-
tion has improved. If so, let its
operation be confined to particular

areas. (An Hon. Member: Not at all).

It should not look as though there are
disturbers of peace in every State, in
every town, in every village and in
every part of the country. That is
not a certificate of which the Congress
Party or Government can be proud
of. Government should have the
liberty to extend the operation of this
Act to areas where such danger
exists. It is no use indiscriminately
making it operative from Cape
Comorin to the Himalayas. If ‘this
suggestion is accepted, and if our poli-
tical friends—I do not even say
opponents—are assured not only in
words but in deeds that they need not
apprehend any “sort of vindictive
action, I think this measure will com-
mand the unanimous approval of all
sections of the people.

Shrimati Sucheta Kripalani (Uttar
Pradesh): At this fag end of the debate
I rise with great hesitation to speak
on this Bill, especially so because ihis
Bill has been presented to the House
by one of our most veteran leaders,
Shri Rajagopalachari who has been in
the forefront of our freedom struggle.
The Bill has been considered by the
Cabinet where our biggest leaders sit.
So they must have given very great
and anxious thought before they
decided to present this Bill to the
House. But, whenever such a Bill
comes to us it jars upon the susceptibi-
lities of people who love democracy,
to whom democratic principles are
dear. This measure came to us last
year. It went against our grain to
pass the Bill. But we passed it be-
cause we thought Government needed
this Act at that time. We who have
been, nurtured in a tradition—and the
tradition built by whom? By these
very leaders who are presenting this
Bill—have looked upon such measures
as black measures, as measures that
are an encrnachment upon the personal
liberty of the citizen. The most basic
of the fundamental rights is the right
of personal freedom. If that right
d)sappqars I apprehend other rights

will disappear in course of time
because the other rights emanate from
or are subsidiary to this right. A
democratic State hesitates twenty
times before it takes a decision to
suspend the habeas corpus. - The sus-
pension of the habeas corpus takes
place only under a very serious
national crisis, an imminent and grave
crisis, a time when the law of personal
liberty can be overridden for the law
of national safety, when the law
of national self-preservation requires
that the law of personal liberty be set
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aside. Only at such a juncture, only
at such a time are such measures
brought forward. Therefore, when
this Bill has come as a Government .
measure brought by these leaders
whom we all respect, under whom we -
have learnt whatever we have learnt
about struggle, about freedom and
about principles of democracy, I
naturally hesitate to criticise this Bill.

Now let us see whether such a
national emergency exists when the
law pertaining to personal liberties
can be suspended or should be sus-
pended. The hon. Home Minister in
his introductory speech emphasised
twc points: one, that violent, secret,
subversive forces are working to bring
about chaos and therefore such a
measure is necessary. Secondly, he said
he was bringing this measure before
us but was modifying it as much as
possible, was liberalising the provisions
as much as possible. He told us that
under the new amendment the powers
of the Advisory Boards will be in-
creased, their scope of function will be
extended, and the detenus will be
allowed the privilege of parole. We
appreciate that the amendment is a
great improvement on the existing Act,
but we have to see whether all the
undesirable sections which can easily
be removed from the Act have been
removed. For instance, in this Bill we
find that the Advisory Board need not
be given all the facts leading up to the -
detention—Government need not dis-
close all the information to the Board
in ‘order to safeguard public interest.
If facts are not disclosed to the Advisory
Board how can you expect the Advisory
Board to do justice to these people?
Secondly, this argument that for the
sake of public safety these facts need
not be disclosed is to my mind a very
peculiar argument. Such an Act comes
into existence when the community at
large is in danger; for the welfare of '
the community such an Act is neces-
sary. When for the welfare of the
community such an Act is passed and
under that Act we are taking action
against someone, then why should we
not disclose why the man is arrested? "
Because, after all, self-interest is the
most important factor that works.
either for group or for individual. If~
the public realizes that unless a parti-
cular man is detained or a particular -
society’s activities are stopped it will
be in danger, I am sure it will support
Government. When in the interests of
public safety a man is detained, I do
not understand why the reasons for -
detaining him should not be disclosed.
The least we can do is to tell him why -
he is detained. We arrest him. We:
deny him the ordinary legal remedy.
We detain him indefinitely. At least we.-
should allow him this privilege, that
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he should know why he has been
-detained. The Advisory Board that
we have set up is in the place of a
court of justicee. Let the Advisory
Board know why the man has been
-@etained, so that it can assess the case
properly.

The second point is this. The detenu
is not allowed to represent his case to
the Advisory Board either directly or
through a legal representative. We do
not tell him why we arrest him. We
detain him for an indefinite period.
We deny him the privilege that is due
to a citizen, namely, the protection of
a court of justice. We also do not allow
him the limited legal remedy that he
<an come and present his case before
the Advisory Board. Therefore, I think
that the Act should be amended to in-
~clude a provision that the detenu
could either in person or through a
legal representative represent his case
to the Advisory Board.

The next point is about the authority
who issues the detention order. Who
is the authority that has the discrimina-
tion to decide as to who should be
detained? This Bill says that even a
subordinate officer of the rank of a
District Magistrate can issue detention
orders. Detention order, mind you, is
‘an order where you do not tell the man
‘why he is arrested; you do not take
him into a court of law. It is a very
serious thing. You take away the
man’s personal liberty. You deny him
one of the fundamental rights. And the
person who is to decide is only an
ordinary District = Magistrate. In

England, when such detention measures -

‘are enforced, it is the Home Secretary
‘who considers each case and issues
detention orders. If we arm the
executive with such high powers, 1
apprehend that very likely they will
be misused. Though it is painful for
me to say so, our executive having
‘been a machinery of the British
administration has a tradition of irres-
ponsibility, and of overbearing and
arrogant way of behaviour. We do not
know how such an executive, if it is
armed with such high powers, will
function, and it is not unknown in this
-country that the executive very often
has functioned in an arbitrary—I would
-even say unlawful—manner. 1 could
quote so many instances, not with
regard to this Act, but even with regard
‘to the normal powers that we have
given to the executive. I can tell you
“how those powers are misused by
them. I know how often executive
officers came and interfered in the.
-election during the last few months.
As it is, the power that they have is
«enough, if not very much. If we give
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them more, the powers will be mis-
used either for political or even
personal retaliatory purposes. Many
illustrations were given by previous
speakers. I do not want to repeat
them. One side of the picture only is
open before Government. Another
side of the picture only is perhaps open
before us. There are always two sides
to every picture. But why should we
g0 on arming the executive with this
kind of high power and run the risk
of its being misused? These are cer-
tain sections of the Bill which need to
be very carefully scrutinised if at all
this Bill has to be passed by this House.

Now, let us go to the general ques-
tion, namely, whether such an emer-
gency exists in the country as to
warrant such a measure. I know that
Communists are acting in a most anti-
social manner in certain areas of India.
We have heard a good deal about it
before on the floor of the House. We
have read a good deal about it in the
newspapers. Several speakers during
this debate have drawn our attention
to these facts. Such anti-social activi-
ties must be suppressed very firmly and
if for suppressing such activities Gov-
ernment come to us for powers, cer-
tainly we shall be only too glad to
give them those powers. I do not
agree with my hon. friend Shri
Hanumanthaiya because if you want to
deal with black-marketeers and powers
such as these are necessary for sup-
pressing the black market, 1 would
give the Government such powers. But
before we arm Government with extra-
ordinary power, we have to see whether
the normal law of the land cannot
cope with the situation. If the normal
law of the land is not able to cope then
certainly let us equip Government with
all the powers that they require. Very
often, what happens is that it is not the
law that is defective but it is the execu~
tion of the law that is defective. Very
often, criminals are not apprehended,
not because the Police has not got the
authority to deal with them but be-
cause the administration is not eficient
enough to deal with them. An illustra-
tion was given yesterday about the
murder of the Father of the Nation.
I do not know whether the murder took
place because the Police did not have
sufficient powers to do the needful or
because the Police was not vigilant
enough. You can quote several in-
stances like that. We can go on
arming the executive with powers, but
if the executive is dishonest, if it is
inefficient, then what is the good of
arming it with these high powers?
Extraordinary powers by themselves do
not give the strength. Strength comes
from various sources. Extraordinary
powers should be given only when
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absolutely y, but v ily
such extraordinary measures should not
be adopted by this House.

I know that article 22 of our Con-
stitution does give constitutional sanc-
tion for such measures, but let us see
what is the intention of this part of our
Constitution. Article 22 comes under
the Chapter on Fundamental Rights.
This Chapter is made for the protec-
tion of the Fundamental Rights of the
citizens of India, not for the degial
of Fundamental Rights. If this article
is used for the denial of Fundamental
Rights, then we may as well not have
written this Chapter. As I said before,
if an emergency situation or an extra-
ordinary situation is there where the
national interests require that pe;songl
liberty should be curtailed, certainly it
should be curtailed, but when it is not
required, if you unnecessarily for
peace time working take recourse to
these measures, then if we have not
gone against the letter of the Cons;xtu-
tion we have gone against the spirit of
the Constitution at least.

Unfortunately, these Acts are a legacy
of the British regime. When we were
fighting with _the British, such Acts
were among the most hated Acts. We
used to look upon them as a denial of
democracy. 1 think most of the Mem-
bers of this House have at one time or
another served imprisonment as
detenus. We well know what deten-
tion means. We well know what the
privileges of a detenu are and how his
rights are trampled upon. So, we
thought that when we achieve free-
dom one of the first things that we
would do would be to do away with
such Acts. Last year, when Govern-
ment asked us to sanction such a
measure, with hesitation we sanctioned
it, because we thought that our infant
Republicap State which was learning
to walk needed crutches and we had
to give it the crutches. But if you
come again and again and tell us that
the infant will never be able to walk
unless we provide the crutches year
after year, then I would say that there
is something wrong with the health of
the child. You have to see where the
defect lies, and why you have to come
to us for the crutches again and again.
A healthy infant should be able to
g:llk without these crutches after some

e.

I do not wish to take much time of
the House. I would only like to remind
all hon. Members that we have kept
very high ideals before the country.
We have made very loud proclama-
tions of our aims and objects. We
stand by democracy. We stand by
individual liberty. We have struggled
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for these all these years and now when
we have achieved freedom, we should
try to preserve them as best as we-
can. Foreign countries look to us as
a progressive country. Last year, when
I was returning from the U.S.A., one
of the most awkward and inconvenient
questions was put to me by a corres--
pondent in London. He asked, “Why .
have you got such Acts? Why is it
that you need them? Why do you
keep people in prison without trial?”
I had no cogent answer to give the-
questioner. 1 gave, of course, the so-
called reasons, because I was in a.
foreign country and I had to support
my Government, but from within my
heart I could not justify this Act. There-
fore, I say, the less we make use of"
these extraordinary powers the better.
You can make use of these powers if
there is an emergency. (An Hon.
Member: They are cutting our throats
in Madras.) If in your part of the
country there is an emergency, let the
Act be used there and we shall be too
happy to give the power to Govern-
ment. But please do-not suspend the
normal law; do not take it over and
above the normal law.

Within the country itself what is the.
result of such measures? We bring
Government to disrepute; we lower the-
prestige of Government. Why? Be-
cause a popular Government should
know how to deal with the people. Our
approach to the people should be a
constructive one. Our strength should
not be the strength that the British had.
Our strength is not the strength of
cannons, strength of enactments, the
strength of the police. Our strength
should be the strength of popular sup-
port and popular goodwill. If the
people are behind us, if the people know
that our actions are just, if they know
that we are working for the welfare of
the people, then the popular support
which we will have, would be the’
strongest_armour that wé can think of.
The anti-social elements will not be
able to furfttion if the generality of the.
people are behind us.

Then how do these things come
about? The basis for this thing is dis-
content, hunger and dissatisfaction. 1f-
we want to suppress Communism by
bullets alone, we will not be able to do
it. If we want to suppress Communism
and the other anti-social forces, we -
should try to win over the people to-
our side by satisfying their require-
ments. Communism can be suppressed "
not by bullets, but by the satisfaction
of hunger and by the eradication of
causes that breed Communism. That
is the best and the strongest way of"
dealing with this menace. I do not
say do not use the measure. Do use-
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the measure. But do not arm your-
selves with a tremendous sword when
.a little pen-knife would do the job.

I am in this connection reminded of
the famous words of Poet Tagore, the
Sage of this age. I will just repeat it

"in Bengalee and give the translation
of it. They are very significant. To
.ime those lines are like a warning. He
-said in these two lines:

RoTaz igs;;x%‘l Q&

R R

The more tight the tie is will it snap.

The more blood shot the eyes (of the
~authorities) will it open the eyes of the
people.

Therefore, do not think that strength
only lies in these measures. Strength
lies in measures which are construc-
tive. I appeal to Government—instead
of thinking of arming ourselves with
such measures let us be more intros-
pective. Let us see where the defect
lies; let us see why we have all these
troubles and why we have again come
to this House for such measures.

[MR. SPEARER in the Chair]

Shri B. K. P. Sinha (Bihar): I
find from the debate that the critics
of the Bill are in a difficult situation,
Their lot today is rather unenviable.
The original Bill was introduced last
year; in a later session an amending
Bill was introduced. The critics then
were In a mood of offensive. They
were on the offensive all along the
line. But I find from this ebate
that they have abandoned their two
forward trenches—the trench of cons-
titutionalism and the trench of
academic, theoretic principles. Several
arguments had been advanced on the
ground that the Bill nds and
violates our Constitution, or goes
against the spirit of our Constitution.
This has been examined and set at
rest by the pronouncement of the
highest Judicial Tribunal of this
country.

So far as the trench of theoretical
principles are concerned, the critics
were conscious that in this modern
world it is difficult to have the same
conception of liberty which people had
in the nineteenth century. The whole
conception has changed. The practices
that were based on that conception in
the nineteenth century were entirely
different from the practices which we
have based on the conception, in this
world, in this age.
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Liberty does not mean only personal
liberty. It is something very wide
and very comprehensive—political
liberty, social liberty, economic liberty,
etc.  Critics must be aware that in
this age these liberties have to be
curtailed. People are conscious that
they should be curtailed in the interests
of society and country. So far as the
question of -economic liberty is con-
cesned, its “invasion’ is not only
normal now, it is considered respect-
able and considered respectable by
those sections of people who put
up a huge fight when we begin to
invade this limited sphere of personal
liberty.  After abandoning those two
trenches, they have come to a third
trench, the trench of necessity. They
say: “We challenge the necessity for
this measure.” Is not the normal
law of the land sufficient to deal with
the situation” 1 am reminded of a
story from a very famous book in
Hindi Akbar-Birbal Vined. You know
Akbar was a Great Emperor and he
had a humourous courtier by name
Birbal. The question arose as to
whose number was greater in this
world—people with eyes or people
without eyes. Birbal said: “Your
Majesty, the number of people without
eves is larger” Akbar said: “What
do you say, so many people have
eyes.” The next day was decided as
the day of test. That day Akbar was
passing through the streets of Delhi.
Birbal sat in the market and ‘was
stitching a shoe.  Akbar passed that
way. Immediately he saw Birbal he
stopped and asked: “Birbal. what
are you doing?” Birbal replied:
“Your Majestv, I put your name first
in the list of the blind. You see what
I am doing and yet you do not realise
what I am doing.  Sir, blindness does
not consist only in the physical incapa-
city to see a thing, but the mental
incﬁg.acity to realise a thing, as
well.

Similar is the situation that I find
today. Where is the necessity for this
measure, it is asked. Supporters of
this measure have alluded to the situa-
tion in Hyderabad. The magnitude of
the situation should not blind us to
the fact that this situation exists in
other parts of the country as well.
The situation is grave in Manipur; so
also in Assam. Only a few days back
we came across a news item in the
papers of the murder of so many
Congressmen in Assam and that puni-
tive tax had to be imposed on several
villages in Manipur because peonle
there were not only asssisting the
criminals but were also harbouring
them. They were sheltering the
criminals.
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-Shri Raj Bahadur: They had to do
it against their will.

Shri B. K. P, Sinha: Again, take the
state of Bihar. People here might
be thinking that conditions in Bihar
are normal. I would like to tell
them that conditions there even now
.are not normal. You do not read of
many crimes, but , the criminals are
still there and if there is a laxity of
vigilance, the situation will become
3p.y, 2S grave as in ;-Iyderabaq. I

"% will tell you, Sir, of a village
_Doctor in Monghyr, the district from
which the Chief Minister of Bihar
.comes. The people in that area
‘were  shielding some Communist
offenders. Some of them were appre-
‘hended. It was suspected by some,
rightly or wrongly, I do not know,
that the Doctor had something to do
with their arrest. A few days after
the Doctor did not reach home. Two
.days after his body cut into pieces
was discovered in a field. This is
.so far as a rural area is concerned.
I will take you to the town of
Muzzafarpur, the most important town
in North Bihar, a town with a popula-
tion of more than a lakh of people.
There was a labour worker. He was
.a Communist; he was a very good
worker; he had a tremendous hold
over the municipal labourers in the
town. One day the patriot in him
woke up and he realized that he was
‘on an erring path and he broke away
from the Communists. The Commu-
nists apprehended that the labour
Union would pass out of their control.
A few days after at about eight or
nirte in the night in the heart of
Muzzafarpur town where the head-
-quarters of not only the Collector but
-of the Superintendent of Police and
the Commissioner of the Division are
situated, there was a tapping at his
door.  Somebody wanted to see him
and he came out. Three shots rang
in the air and the man was dead. I
can recite instance after instance of
this character, so far as my State is
concerned. The police had apprehend-
ed some Communists; they were
‘carrying them by train. Suddenly
while they were in transit a sudden
raid was made on the Railway Station
_where the train was stopping and
those culprits were forcibly snatched
away and they were at large for a
number of days. That is the situa-
tion there. The situation is not
Betting out of hand just because the
‘S.tate'authorities are vigilant. The
situation not only exists in Hyderabad,
_but in Assam, in Manipur and in every
part of the country. I hope the
<critics will after going back from this
‘House consider the situation of the
«country and tomorrrw

A hope, th
will change their mind. T hope, they
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It has been said by some: Why are
you not confining yourself to the
normal law of the land? The normai
law of the land is sufficient to deal
with this menace. I have scrutinized
the normal law of the land. There is
the Penal Code. The Penal Code
comes into action only when a crime
has been committed. There are
practically no preventive sections in
that Penal Code. The preventive
sections are in the Criminal Procedure
Code, but the preventive sections of
the Criminal Procedure Code are few.
They deal with only a small category
of crimes. Moreover, they are based
on the supposition that people, even
if they break the law, shall be amen-
able to the discipline of the law, shall
be amenable to the authority of the
State. Here we are face to face with
an ‘abnormal situation. The normal
law of evidence, the normal law of
procedure, the normal Penal Code can-
not deal with these types of crimes.
These types of crimes have got to be
checked long before they actually
occur. Is it sufficient to say: . “Why
do you not have the same Act for this
type of people also?” Is it possible
to deal with them with this type of
Evidence Act? This Evidence Act
proceeds on the assumption that the
people will assist in the apprehension
of criminals, that people shall be
truthful, that people when they come
to a court shall speak the truth and
that in the court nobody will try to
protect a criminal. What is it that
you find today? In village after
village, in large areas, there is com-
plete demoralization of the people
established at the point of bayonets
and swords. Nobody can dare to
raise his voice. I have already told
you of the case of that Doctor. Is it
possible to expect in the circumstances
that people will be coming forward to
give evidence? They will not, and
that is my submission. These people
preach a new philosophy of ethics, a
new philosoohy of morals and accord-
ing to them a lie is not a lie, rather
a lie becomes a truth if spoken in the
cause of their party.

That is the philosophy which they
preach and that is the philosophy of
which they have convinced the people
in certain areas at the point of bayo-
nets. In that sifuation to expect that
the normal law shall be sufficient to
cope with the situation is nothing but
living in a paradise of our own
imaginary creation. The normal law
cannot cope with it. It has not been
glgmed to cope with situations like

is.

Then, I come to the suggestion of
Dr. Mukerjee: Why not incorporate
this measure in the normal law of the
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"land? It is rather peculiar. In the
normal law we cannot say that the
normal law of evidence for Commu-
nists shall be this and for others this,
that the law of procedure for Commu-
nists shall be this and for others that.
If we do that, our redoubtable friend,
Mr. Naziruddin Ahmad will be on his
legs and say: Order, order. The
Constitution is being violqted; equa-
lity before law is being denied. Does
Dr, Mukerjee want us to land our-
selves into that predicament? We
cannot do it. Today the normal law
does not operate so far as 10,000 or
20,000 people are concerned. It we
make this type of extraordinary law
the normal law- of the land, then
in addition to those 20,000 people,
36 crores of people shall be de-
prived of all liberty. What' is
proper? To have a special law for
those 10,080 or 20,000 and deprive
them of the luxury of criminal license
or introduce this in the normal law of
the land and deprive the 36 crores of
people of their liberty? 1 think there
can be no doubt on this issue so far
as this House is concerned. They will
prefer the previous course. Some
critics have referred to our_ past.
When you were fighting the British

" Government you always raised your
voice when people were put in jail
without trial. Yes, we did, but the
conditions then were different. We
were wedded to a different theory.
We never operated in the dark and
we always held that a lie is not a
truth even if it is spoken in the cause
of the country. We put emphasis on
truth and we never operated by
trickery and that was the difference
between us and the other people and
that makes all the difference.  That
makes the difference between our voice
then and our support now.

I next come to a-criticism more or
less on similar lines. They say:
Such a law it is not possible to find
in normal times in any civilized
country. I do not know what_ they
mean by a ‘civilized country’. If we
scan the different countries of the
world, we shall find that in a large
part of it and in most of the nations,
liberty consists only in name. It is
there only on paper, as something to
deceive the people, to throw dust into
the eyes of other nations. They ask,
what about democratic countries?
What about England? Yes; _in
England we have no such law. But,
do we realise the difference between
the conditions in England and the con-
ditions in India? Has Communism
‘such manifestations in England as in
India? Do we ever hear that due to
sabotage trains have been over-turned
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in England? There was only obne
case of such suspected sabotage of a
ship in England and the whale of
England was astir. I have no doubt
in my mind that if there were five or
ten or twenty cases at the most of such
sabotage, they would have such a
law in land. Here, it is not a
question of sabotage only: sabotage
of trains, attack on police stations,
terrorisation of innocent people,
operations in the dark, violence on.
people for good reasons or bad who
help in apprehending criminals or
give evidence against them. These: *
conditions are not in England. Why
do you then say that we should not
have a law which does not exist in

? The conditions are different
and the laws are different. So long
as the conditions will differ, the laws
will differ from country to country and
from age to age, as they have done so
far. Simply to say that because the
law of Preventive Detention is not
there in some democratic countries,.
the civil liberties are safe there, andi
the liberties are in greater danger in
India simply because you have the
law of Preventive Detention here, is
to look at the problem rather
mechanically and superficially. Liber-
ties can be attacked not only by
preventive detention. Personal liberty
can be attacked more effectively and it
has been attacked more effectively in
several democratic countries of the
world by a change in the normal pro-
cedural law of the country.

I am reminded in this connection of
the legislation in Australia. Normally,
on what does liberty rest? Trial by
jury, onus on the prosecution to prove
that the man arraigned is guilty, right
of adequate hearing; these are the few
things on which our liberties are
based normally. Take away these
rights from the normal law of the
land and without a Preventive Deten-
tion Act, personal liberty will become
a thing of the past, a mere fiction. In
Australia, they passed a law in 1950
according to which declared bdrganisa-
tions, have, no doubt, the right to go
to court, byt the onus of proving their
innocence ig on them. They have no
right of appeal to the Jury. Does
this law not take away personal liber-
ty as effectively as the law of
preventive detention? There is a
saying in Hindi which says: “Catch
the nose either this way or that, it
comes to the same thing”. What is
sought to be done by the Preventive
Detention Act has been done in
Australia by a different sort of
measure. Personal liberty has been
limited in times of danger, and limited
to the same extent as in India.

Take the law in South Africa. In
South Africa, they have no right of
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even going to the court. Even that
limited protection which is available
in Australia is not available in South
Africa. When we have the example
of these laws, people come and say
that we are doing something abnor-
mal and that we are not following
the practice of democratic countries. 1
assert that we are following tl;e
practice prevalent in all democratic
countries in the modern age. But,
we are doing that with a difference.
We have been compelled to do it
because of the different situation in
which we find ourselves today. Even
in England, the traditional home of
liberty, in 1920, in 1930, there were
certain laws put on the Statute Book
which offended against the traditional
concept of liberty, which laws would
come as a surprise to those 19th
century political philosophers who
built up the conception of civil liberty
and personal liberty.

Dr. Mookerjee said yesterday that
he was tempted to read something out
of a book, but he could not find it.

I am also tempted to read a few
passagas from another book. This
book is not written by any fascist, I
can assure you.

Shri R. Velayudhan (Travancore-
Cochin): The same book?

Ehri B. K. P. Sinha: Another book.

An Hon. Member: What is the
name of the book?

Shri B. K. P. Sinha: I am giving
the name of the book; please do not
be impatient. Its author is a man of
repute. He comes from a country
which is one of the two great demo-
cracies in the world, United States of
America. He is a member of a
Department of Government in the
Cornell University.

Shri T. Husain: What is the name?

Shri B. K. P. Simka: Constitutional
Dictatorship.

Shri T. Husain: Name of the author?

Shri B. K. P. Sinha: He has made
a_scientific analysis of the subject.
This is what he writes: (interruptions).

Mr. Speaker: Order, order. Let him
address the Chair.

Shri B. K. P. Sinha: This is what
he says:

“Civil liberties, free enterprise,
constitutionalism, Government by
debate and compromise—these are
simply luxury products and in
but a fraction of the government

312 PSD

14 FEBRUARY 1951

(Amendment) Bill 2881

of man since the dawn of history
has the pattern of government
and society which the American
people take for granted been able
to thrive and prosper.”

A further quotation from the
same book, Sir. He analyses the
crises of war, rebellion, economic
depression and then he goes on to
say:

“And these are not the. only
crises which have justified extra-
ordinary governmental action in
nations like the United States.
Fire, flood, drought, earthquake,
riots, and great strikes have all
been dealt with by unusual and
often dictatorial methods. Wars
are not won by debaging societies,
rebellions are not suppressed by
judicial injunctions, the re-
employment of twelve million job-
less citizens will not be effected
through a scrupulous regard for
the tenets of free enterprise and
hardships caused by eruptions of
nature cannot be mitigated by
letting nature take its course.”

The name of the author is Rossitog,
Most of the critics have criticised thig*
measure on the ground of practical
working. That is proceeding fiom
the effect to the cause. In thig
conneetion, I am reminded of anothey
story from Pickwick Papers.
child had a squint in one eye. It
was taken to Mr. Pickwick and the
pareut said: “Please cure this child
of its squint”. Mr. Pickwick said;
“Oh yes, it is not very difficult; any~
body can do it; strike the head of thig
child off and the squint shall not be
there.” Simply because in practical
working this law has been found want«
ing, simply because in some cases thig
instrument has not been used properly,
therefore, the whole instrument and
the whole machinery should be thrown
away lock stock and barrel, is an
argument which can never appeal to
me or to anybody in this House. Is
not the normal law of the land
abused? Are not the normal powers,
which are essential for the runni
of a country, abused in certain cases
Would you then say, “Give away
those powers and leave everything to
anarchy.”

Babu Ramnarayan Singh (Bihar);
That is better.

Shri B. K. P. Sinha: Then,
Mookerjee referred to the case of
Ashutosh Lahiri. I know something
about that case and I would therefore
like to deal with that. Mr. Ashutosh
Lahiri is a man from Bengal He

D,
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began to come to Delhi too often when
the communal situation in Bengal
worsened and the the communal situa-
tion in Delhi worsened. He began
to act like a shuttle cock, today in
Delhi, tomorrow in Calcutta, and the
day after in Delhi and the day after
that in Calcutta. I know something
of that case: At that lime there was
* a meeting in Delhi and in that meet-
ing there were shouts of khun ka
badla khun se lenge. And after the
meeting broke up and when people
were dispersing. some people did take
blood for blood. Several Muslims
were killed. And in such a situation
Mr. Lahiri was coming to Delhi and
going to Calcutta, and holding press
conferences or having secret dis-
cussions. It was in these circum-
stances that he was detained here.
Whether the purpose could have been
served by externing him is not the
question for uz. That is a matter for
the executive to decide. The exe-
cutive were in full possession of all
the facts. They knew much more
than what we do. Under those
circumstances I do feel that nothing
short of the step that was taken could
have served the purpose. 1 can speak
with some confidence about this -ase
because I knew what was happening
here and I was present when the case
of Mr. Lahiri was being argued in the
Surreme Court. Dr. Mookerjee pro-
bably due to some oversight failed to
mention that in the judgment that
was. delivered, it was also mentioned
that a few days before there had been

a bad riot and some Muslims had
been killed.
Then the case of Master Tara

* Singh was referred to. I confess I
do not know much about that case.
But we know the activities of Master
Tara Singh. To-day he demands a
separate  State and to-morrow he
demands a separate language. To
look into the circumstances and to
see what should be completely checked
and what not, let us leave all this to
the executive. It is only yesterday
that I read in the papers thai in some
town in the Punjab one set of peoole
said that in the enumeration for the
census one language should be entered
and another set suggested that it
should be another language and this
led to trouble and rioting and one
man was actually killed and lot of
property looted. Under those circum-
stances to say that omly the ordinarv

- law of the land should be used, that
only the normal law should be applied,
is presposterous. Let us give the
executive the necessary . instrument
~and then it in judgment as to
whether that instrument has been
properly used or not.
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Mr. Kamath expresced the appre-
hension, and some others also did
so, that this measure might be used
against political opponents May 1
ask them this simple question: *“Has
it ever been so used till now?” 1t has
never been used against political
opponents, at least not in my State:
of Bihar. And who are our political
opponents? Wherever a Communist
candidate has been set up, the results
of the elections are there for anyone:
to see. As for other parties, only the:
Socialist Party has prevailed over us
in some cases. Has any member of
the Socialist Party been detained
under this Act? Does not that prove
“the bona fides of Government? It is
quite clear that this instrument has
never been used against political
opponents. Otherwise do you think:
that- prominent members of the-
Socialist Party would have been out-
side the jails?

Shri Sarangdhar Das: Do you mean:
to say that minor ones are in jail?

Mr. Speaker: Order, order.

shri B. K. P. Sinha: I could not hear
the interruption.

Well, people have expatiated and
harangued that in this way you can-
not check Communism. Surely this is
not an instrument to check Com-
munism. It is just an instrument to
deal with what 7 consider a inalignant
growth on the philosophy and practice
of Communism. Surely no philosophy
can be checked. But terrorism,
rapine, pillage, these whether they
operate in the name of Communism’
or in any other name. these have to
be checked and should be checked.
And whiie checking these evils, this
Government has not been sitting idle.
There are so many achievements to
its credit. In this connection. I would
like to read out something fromn the
Hariian Sevak. It is in Hindi. Dr.
Sushila Nayar had written this
letter to the late Sardar Patel fromv
Angerica:

R wgl FgfEl N de e

a1 g, 3§ a9 & gt @R
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g Jud far o @ wgfrey oY

o a3t g3 adf |

[In our country. ihe Communists
are being put behind the prison bars.
This is not going to suppress the Com-

munists. We will have to remove the
very causes conducive to the spread
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f Communism without which the
(()Zommunists hold will only strengthen
and will not decrease.]

And this is the reply of the iron
man, the great statesman:

sl & A A foa g
@ 3iF ) a@e oW § W e
i 1 awar | SfET ag I fgEe
¥ fora g F19 7 @ & W FA
J@ & s el sm ®/T A
T A =TQ FE@E GFA, AL TR
3T, 9wr SAET, fge X ag 99 F¥E0
Sl HT A FWTL & W § THA
# e FE & Avled |

[Whatever you have written about
Compmunists is quite correct. Mere
suppression cannot solve the issue.
If they are allowed to carry on their
activities on the lines adopted by them
many innocent lives will be lost.
Tampering with the railway {racks,
cutting of wires, arson, and murder-
ing of peopie is what they are dJoing.
The society has to be protected against
such persons.]

And what is more important:

qa € | @ W7 T FA F
W 97T FoaT & 1 T a%g OF) e
FFH IS TG §

[Simultaneously efforts are made to
check their activities and thus, buth
these things are being done at one
and the same time.]

. That is what the Sardar says. Jt
is not a question of repression only,
they are also adopting measures which
would do away with the situation in
which these evils flourish,

I have taken a good deal of the time
of the House and I will nct dilate on
the provisions of the Bill. They are
an advance on the measure as it is.
All cases have now to go before the
Advisory Boards. The advice of the
Board is made mandatory and in this
respect this Bill is more progressive
even. than the British measure which
was on the Statute Bonk during the
war period. In Britain the Board’s
advice was not made mandatory, but
here it is made. mandatory. I would
conclude by saying that this Bill is a
great improvement on the previous
measure. The situation is still explo-
sive and demands a measure of this
sort. No doubt we are living in a
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democratic country, a country in which
liberty is precious and we do_ hold
liberty as very, very precious. But as
I said, the situation is abnormal and in
abnormal ' times such measures are
necessary. Here 1 may quote
Lincoln, the father of modern deino-
cracy, and my friends who are iaclin-
ed to laugh may bc satisfied. Says
Lincoln:

“Often a limb must be ampuat-
ed to sawe a life, bhut a life is
never wisely given to save a
limb.”

When the State is in danger, the
State is justified in restricting liberty
to some extent. I would finish by
quoting a few words from Rousseay,
another great exponent of concept of
liberty. Speaking of emergencies, he
says:

“In such a case there is nn
doubt about the general will, and
it is clear that the people’s first
intention is that the State shall
not perish.”

Sardar B. S. Maa: A good deal has
been said from both sides frem a
purely hypothetical point of view, for
and against the Bill, and i could
justify those friends who at some
stage previously were supporters znd
ardent admirers of such a measure
and who have to-day shown reiuctance
and a goed deal of hesitation in its
acceplance at the present moment. I
have listened . carefully to their
speeches and I have found tnat it is
not -intrinsically against the n:easure
as such that they have spoken; but a
Zood deal of their apprehension is
due to the fact that this measure,
whatever the motives of its framers
may be, was abused at a lower level.
There is no denying the fact that this
measure giving such vast powers to
the executive is a dangerous instru-
ment of oppression, if it is not wield-
ed carefully. I do not stand for its
downright rejection. Whatever emer-
gency there was a year ago, the
situation today is in no way improved
to such an extent that we can remove
the law from our Statute Book al-
together or not extend its life for a
further period of a year. But I con-
sider that the liberalising influence
which is claimed by the Home Minister
has not gone far enough (o remcve
the fangs of the law.

I shall_confine myself to thé pro-
visions of the Bill which Lave not
attracted as much notice Jduring the
debate which they deserve due to
certain  very hypothetical and
intellectual arguments of hon. Mem-
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bers. In spite of the fact that every
case will be referred to the Adviscry
Board, so far as the delay in reference
is concerned it is allowed to remain
intact. It is said that six weeks shall
elapse. I am quite sure that in actual
working nq@ case will be referred
immediately. Before they arrest a
person Government are quite sure,
they are cocksure, that the man is
about to indulge in certain subversive
activities or is conspiring secretly to
overthrow the State or endanger the
security of the State. Befere arrest-
ing the man Gevernment have got all
the papers and every evidence with
‘them to show that the man is a
dangerous person. If that is so. there
is no reason why the man should not
be immediately informed why they
are arresting him. When a person
commits any over act and is arrested
by a warrant, he is immediately
shown the warrant of his arrest.
Similarly before a man’s arrest Gov-
ernment are quite sure tbhat he is
about to indulge in some subversive
activity. In that case I fail to under-
stand why six weeks time should be
asked for before the case is referred
if within six weeks he will be supplied
with the grounds. As long as they are
not going to build up a case after the
wnan’s arrest my suggestion is that
‘the moment he is arrested the grounds
should be supplied to him. They are
reasonably sure of their grounds be-
Yore -they lay their hands upon him.
So the moment he is arrested within
24 hours he must be told on what
grounds he has been arrested. Why
'should six weeks elapse bhefore the
case is referred fo the Advisory
Board? The Advisory Board will take
another ten weeks and altogether it
will come to 16 weeks before it is uiti-
mately decided that after all the man
is innocent. After 16 weeks another
week or two will elapse before he is
set free. There have been cases where
‘the Advisory Board has recommended
‘that a person is inpocent and should
be released and a considerable time
was takeén before he was set free from
the jail.

Shrimati Durgabai (Madras): Ten
weeks only. .

Mr, Speaker: Let him proceed.

Sardar B. 8. Man: It says here
“Government shall, within six weeks
from the date specified in sub-section
{2) place before an Advisory Board”.
And then the Advisory Board “shall,
after considering the materials placed
before it......... submit its report to
the appropriate Government within
ten weeks from the date specified in
sub-sectior {2) of section 9"
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Supposing for the 8ake of your
argument I accept ten weeks before a
person is set free, then even an inno-
cent person is likely to be punished
for ten weeks. This period should be
curtailed to the minimum. e should
be supplied with the grounds imme-
diately, within one week the case
should be referred to the Advisory
Board and within two weeks the Board
should be in a position to make its
recommendations. After all it is not
a court of law, where evidence is led,
where there is cross-examinaticn and
protracted arguments by lawyers both
for and against. It will not be a very
big file and it should not take ten
weeks. Supposing the Advisory Board
comes to the conclusion that the man
is after all innocent, he should be
released at once. Tn a court of law
when a person is found to be not
guilty he is immediately set free.
Similarly when the Advisory Board
comes to the conclusion that the man
is innocent, given reasonable time for
the order to go from the Board to the
jail authorities, the man should be
immediately released. He should not
be detained any longer after he has
been adjudged as innocent.

I want particularly to draw the
attention of the Home Minister to the
defimition in  sub-clause 3. “Defence
of India. the relations of Incia with
foreign powers.” If we were to arcept
this clause it means the curtailment
of the right to criticise the foreign
policy of Government. Purely from
a legalistic point of view it means the
infringement of the sovereignty cf
India. Supposing the actions of a
foreign country are unfriendly so as
to warrant strong criticism on the part
of Indians. I might give a specific
illustration. So far as Pakistan is
concerned we are agitated a lot about
her tactics over the Kashmir issue.
We go about as politicians and mobi-
lise public opinion that in no case we
should accept the division of Kashmir
or that we should not yield to the

" threats of Pakistan so far as Kashmir

is concerned. I consider no language
strong enough on that issue and
perhaps it might be construed by an
over-zealous district magistrate as
something against the law and he
might put me into jail. There is then
the outstanding case of evacuee pro-
perty. We say that we wili not allow
Pakistan to grab all our property and
she should be forced to part with our
evacuee property. Similarly so far as
our Gurudwaras are concerned, it is a
yeligious and sacred question which
has agitated the minds of Sikhs. We
say “Come what may, even if we have
to go to bitterest lengths we will not
permit Pakistan to usurp the right of
controlling our Gurudwaras.” This
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very language used outside and sny
strgng cglticism of Pakistan might
easily be construed as infringement of
this law. I say thijs is my right to
strongly criticise any foreign country
which is in any way not amiable or
unfriendly to India. 1 want that this
phrase should be deleted.

Many of my hon. friends have
raised the Communist hogey but I am
not afraid of the bogey. 1t is not a
very strong issue in Northern India as
it may perhaps be in the South. But
1 consider that perhaps much of the
odium attached to this Bill will not be
so used if it were used al least as
freely against black-marketeers. But
the pity is that there were more Com-
munists put in jail than black-
marketeers. I am quite positive that
just at present the number of black-
marketeers is far greater than the
Communists in our country and they
are far more injurious and dangerous
to the State and its security than are
the Communists.

To conclude, I woyld say that the
definition should be changed and also
the vexatious delay caused to the
detenu should be curtailed. 1f that
liberalising influence is brought about
much of the bitterness against the
measure wiil not be there.

Mr. Speaker: Shri Alagesan.

_Shri J. R. Kapoor (Uttar Pradesh):
Sir, may I suggest one thing? The
situation in Hyderabad has been
referred to by so many speakers. May
I request that at least ore Member
from Hyderabad may be permitted to
speak?

Mr. Speaker: I will cali upon him
ll'_1‘e>(t. I believe I have got one name
ere.

Shri J. R. Kapoor: Dr. Reddy?

Mr. Speaker: But I i not sure
whether he is here. He was not in
the House when I came in—I made
enquiries about him.

Shri T. Husain: Do I nurderstand,
Sir, that you have got a lis'. there?

Mr. Speaker: No, no.
names came to me.

8hri Alagesan (Madras): I rise to
speak with some trepidation. I do
not know whether I shall he support-
ing the cause which the hon. Home
Minister has at heart better by speak-
ing than by keeping guiet. But my
excuse for indulging- in this common
weakness of- parliamentarians is that
I do so for good reasons. Yesterday
a very unfortunate speech was made,

Only some
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and I should say that I can neither
rise to- the vehemence nor deseend to
the level of that speech. Persons whe
are not here to defend themselves
were attacked, their character was.
blackened and their conduct was
condemned. Rightly the hon. Hcme
Minister and the Chair tcox objec

to 1t and the House also resented such
remarks. It is a sad reflection that
in the very act of emphasising that a
particular Act is being abused, one is
likely to abuse the freedem that is
conferred upon him. The speciak
kind of freedom of spezch that we-
enjoy is not enjoyed by others. It is.
enjoyed by only those who have teen:
privileged to come within the four
walls of this House and similar Houses:
elsewhere. It is good that we guard
this right and privilege and properly
use it so that the instituticn of Parlia-
mentary  democracy may  gather
respect and gain in prestige. If we-
abuse or misuse that right then that
institution falls and declines in merit.

The otner day extracts frcm judg-
ments were quoted and grounds for
detention were read out The hon.
Mover claimed that this Eill is direct-
ed only against those who are wedded
to violence and that it will not be
used against political opponents. The
object in reading those extracts frome
judgments was to show that the Act
was used against politicai opponents
That was the object and those extracts
made an impression oa the House.
But I should lLike to present the other
side of the picture to you. It was said
thal Master Tara Singh waats to carve
a separate State and thevefiwe his
foliowers were detained. Perbaps the
House may not be so weil aware that
there is a party in the South which
does not want to carve out a State but
wants to rarve out a separate country
for itself. It claims Dravidastan—
something like Pakistau—and the
leader of that party goes abuut prea~h--
ing his views. The Gove n'veut uf his
State has not laid its hands on him.
As 1 said, this party wants not merely "
to carve out a separate State but it
wants to go out of this couitry. Thev
want to be released fro.n what they
describe as the bondave of the
northerners. We all celebrated the
first anniversary of the Rapublic Duy
and they celebrated it as a dey of
sorrow  But they were nct tou~hed,
the Preventive Detention Act was not
used against them. In the extracis
quoted, the case of people who had
held black-flag  3emancivation: was
given. I may tell the House that
whenever a Minister from the Centre
visits Madras such blark-flag:
demonstrations are held. They say
they want te do it becauie he comes
from a Goverament which is of the
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‘northerners’. They do not even know
who are the persons—tiey did net
know Mr. Diwakar was frem the
South and they shewed black flags to
him also. Even the hon. Home
Minister who has a place in the
affections of the people there, a very
definite place, even ne was nct free I
do not know how by any stretch of
imagination the bjundary cf North
India can be stretched up to Salem.
There was recently another i T
who visited Madras from the Centre
who had a boyish desire to witness
these demonstrations, b= he had no
occasion to witness 1t because it was
effectively prevented. So these things
are happening and the Preventive
Detention Act is not being a,plied
there. That is a proof positive that
this Act is not inicnded {0 be used
against political opponents. The Act
might have been abused in sonie cases
but that is no ex:use or argunent
against it.

1 should like to refer to the sitva-
tion in Hyderabad, though one hon.
Member said that Members from
Hyderabad may be allowed an oppurI-
tunity to speak on it [t is a very
grave situation that 1s obtaining there.
The hon. Deputy-Speaker who was
speaking yesterday said that eight
districts have been affected. 1 under-
stand eleven are affected. It is cnly
he language difficuity tha‘ stands just
now in the way of its spreading to
other parts of Hyderabad as well. The
Telangana area is fuily affected and
recently three other — districts have
been affected. The technique of
Telangana, namely the armed struggle
by tne people, is held up as a mgdgl
not only for India but for other simi-
larly placed countries. Persons who,
during the last session saw the arms
captured from those areas would nct
be in doubt about the methods and
motives of those who have used them
or who have placed them in the hands
of innocent persons tc te used against
the people. The number of murders
in that area has increased three-fold
as between 1949 ard 1350. The
number of such murders is mote than
250. There is a comrnunity of hill
tribes there called the Koyas. They
were helping the comnmunists formerly
but now they have turned agairst
them and are giving informaticn tc
the police. For that reason many
murders have occurred in that com-
munity. Even old women are not
spared.

. We all welcome the provision for
parole that has bheen introduced in this
Bill. Tt is a provision which all of us
__who have been inside the prison for a
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number of years will value very
much, but there are some cases where
people who have been released on a
short parole have not observed the
condition of parole and have had to be
re-arrested. There are cases of
persons who have been released as a
result of habeas corpus proceedings in
the High Courts but who were subse-
quently found to have pommttted
murders. This is the situation that is
‘f)aiixif us today and we have o com-
at it. .

It was said that only those who are
at present High Court Judges or who
have been High Court Judges should
be appointed to the Advispry Board
and no prospective Judges should be
appointed. I should like those who
suggested this to consider the other
side. I would go to the extent of say-
ing that only those Judges who have
lived in the areas affected for zt least
one year should be appointed, because
they would be-able to balance the
requirements of the practical situation
that obtains there with the require-
ments of the law and the question of
personal freedom. it is on!v those
persons who have held this law to be
ultra vires of the Constitution and
who have held the provisions of the
previous law to be ultra vires of the
Constitution that are going to be en-
trusted with the task. Nobody can
aceuse them that they will be partial
to Government. but it would really
help them to interpret the law and
adjudge it better if they actually go
and reside in the affected areas.

Prof. Shah said the other day that
ours is an imitation parliamentary
democracy. He ridiculed our demo-
cracy. He said that there may be
other forms of democracy and other
forms of Government than what we
are accustomed to and those insti-
tutions may be better and therefore
we should not be so blind as to refuse
to see the other side. This has become
a common jibe against our Parlia-
ment. People say that we have huge
majorities with no opposition worth
the name, although I feel that Prof.
Shah when he made that remark,
rather unnecessarily underestimated
his own usefulness as an opposition in
this House. Even this morning,
saw a Madras paper criticising that
we_are suffering from huge majorities
and this paper has contrasted this
situation with the onc obtaining in
England, where there is a party with
a slender majority. Tlis is not our
fault. As soon as our freedom was
obtained, nothing ~would have been
easier than for this party to convert
itself into a Fascist Parly. Nothing
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was against it exycept its own history,
background and tradition. Let this
be very clearly understood. This
Parliament has been called upon to
discharge a very difficuit and delicate
task. In the absence of an opposition,
it has to function as an oppcsition
within itself, because there is no use
in artificial oppositions. Because we
do not have an opposition, we cannot
create an-artificial opposition. There
.are opposition parties in the States to-
«day which are not real opposition
.parties at all, but based on old patterns
‘which have become obsolete. There is
.no use having such oppositions. In
such a difficult situation, this Parlia-
ment is functioning and playing the
.double role of the Government as well
as the Opposition, and it has discharg-
«ed._its functions, 1 should say. with
great credit.

Nobody need doubt the vigilance of
this Parliament. It is well to remem-
‘ber—because these things are Jikely
‘to be forgotten—that the vigilance
‘of this Parliament cost a Cabinet
‘Minister his seat. Again, the costly
‘experiment in pre-fab housing had to
be given up and halted and that was
also due to the vigilance of this Farlia-
ment. Again, in the case of sugar and
jute, it was the vigilance of this ilouse
that prevented Government from en-

tailing further losses. 1 can go on:

enumerating. These are no mean
achievements. These are achieve-
ments worthy of a real political
«opposition.

Shrimati Durgabai: The Iindu Code
-also’ was stopped during this session
due to the vigilance of this House!

Shri Alagesan: These things are
possible because we have been play-
ing a very unprecedented and unigue
role in the history ¢f democracy and
it is a difficult task for us, because
when we agree we are ccndemned as
docile people agr2eing with every-
‘thing that Government bring forward.
and when we oppose we are cften
ridiculed for opposing our own Gov-
ernment. I think it was because of
this double role that we have been
playing that even the hon. the Home
Minister was led for a moment to
refer to this Parliament as apart from
Government. That cannot be. This
Parliament, just as it shares the praise
for the achievements of Government,
has to share the blame that attaches to
it. When big things are achieved, we
cannot take credit for them aund in a
‘moment of difficutty .we cannct turn
round and say that it has been done
by Government and that we really
opposed it on the floor of the Mouse
and we have nothing to do with it.

. 'That would be a very unreasonable
-attitude. The Prime Minister of cur
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country, a mere man, stood between
two lions and prevented them from
engaging ih mortal struggle. We
rightly take credit for that achieve-
ment, but when the Food Minister
reduces the ration we have naturally
to take the blame also. Especially the
Members of Parliament froin Madras
were blamed on the floor of the
Madras State Legislative Assembly
for having failed to induce the Gov=-
ernment of India to allot more food-
grains to that State. So, not only this
Government, but any Government
which is wedded not to a Fas~ist mode
of ruling, but to the mode of
governing by persuasion and argu-
ment, will have to take this step. It
is a very delicate step. It is a very -
unpleasant step. If I may say so,
when yesterday parables were being
flung at the Home Minister, I was
reminded of the old proverb, “(‘arry-
ing coal to Newcastle”, because there
is none in this country who is a
greater master of parables than our
Home Minister and nobody uses them
to greater effect. I should iike to re-
call a very delicate situation in our
old epic such as the one that cbtains
at present: Whether Vali should be
killed or not? And the poet has
argued the case for both sides very
cogently and he has decided that he
had to be killed. He had to be killed
and greater battles
ad to be won. Similarly, we who
have even as a partyv struggling for
freedom abjured vioience cannot
tolerate violence and violent methods.
Hence we have to tace this step and
we have to take it because we want
to gain further and greater baitles in
the reconstruction of this country. I
beg to submit that that is the justifica-
tion for this restricted measure before
the House.

With these words, Sir, 1 support the
motion moved by the hon. the lome

‘Minister.

Dr. M. C. Reddy (Hyderabad): I
have risen to speax at a very late
stage of the debate when the House
has been tired by speeches on this Bill
for the last three days. I should have
thought that being an emergency
measure. this Bill shouid have com-
manded the support of the opposition
Wembers also...

Shri T. Husain: There 'is 10 oppo-
sition here.

Dr. M. C. Reddy: I am-scrry. 1 mean
those hon. Members who try to keep
themselves in oponsition terms be-
cause of their affiliation or connection
outside Parliarnent with some political ~
parties.

Dr. Deshmukh (Madh:y"a Pradesh):
‘They support by opposition.



2894  Preventive Detention

Dr. M. C. Reddy: I understand that
also.. Support by opposition is also
there. In a way it is probably Virod
Bhakti.

This Bill is such an important cne
and the previous Act has been re-
lieving communist menare in certain
parts of our country, particularly
Hyderabad to which reference has
been made by a number of hon.
Members. In a vast country like
India, passing through a period of
fransition, tpe question of law and

order presents a serious problem. We .

have achieved independence by a
wonderful method—a method which
has been appreciated all over the
country, a method which has no
parallel either in the  history of this
country or any country in the world.
For a number of centuries past the
masses have been ignjred and neglect-
ed to such an extent that they are not
able to appreciate the significance of
democracy, the contents of democracy,
or the responsibilities that inde-
pendence has brought in its wake. It
was to this aspect of the problem that
the hon. the Home Minister made a
reference in his cpcning speech: he
could never have made any insulting
reference to the masses or that they
are unintelligent. Anrd it was hardly
necessary for any hon. Member of this
house to have come forward to
champion their cause.

4 PM.

Hon. Members of this House coming
from the various parts of the country
are well aware oif the situation pre-
vailing in the country. The hon. the
Home Minister referred to an appeal
sent by certain respectable citizens and
eminent members of the Calcutta
Bar. and he was perfectly correct in
referring to the tactics adopted by
these people. I regret some hon.
Members took exception tc that. I
would in this connegetion like to sub-
mit to the House that this is a tactic
in which the communists have
specialised. I do not claim to know

e particulars about the signatories
to the appeal. But I Xnow such things
are happening in Hyderabad State—
eminent leaders and good citizens
and even some Government Officials
being led astray, in such a way. I
have seen many cases where com-
munist activities are carried on in
the shape of literary conferences—
Progressive Unions etc.—Hyderabad
State Government had to take serious
notice of this and issue a warning in
& communique.

In fact. communists have their own
W?' and technique. They go into. any
and  every arganisation, every class
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and every mass, and try to.play on the
feelings of the people. Therefore,
when the hon. the Home Minister made
a reference to that appeal in those
terms, I should think he was perfect~
ly justified in doing so. They profess
to be the champions of civil liberties,
without understanding. what civi}
liberties exactly mean.

I was rather surprised to see Prof.
K. T. Shah, for whom I must submit
I have great personal respect for his
learning, wisdom and knowledge of
parliamentary procedure, taking the
stand he did. He expressed his appre-
ciation for Sardar Vallabhbhai
Patel. I would only draw Prof.
Shah’s attention to the words that
Sardar Patel used—particularly his
reference to the civil liberties—when
he was replying to the debate on the
Presidential address. 1 would just like
to quote his words:

“I love the civil liberty of my
people more than anybody. But
I cannot sacrifice or put the civil
liberty of millions in danger for
the liberty, for the cciminal liberty
of a few who, to my mind, are
fanatically and lunatically in-
clined.”

I wish Prof. Shah, when he was
expressing his views, had read these
words. It would also have been in
the fitness of things of democracy for
him to have given his fuliest support
to this measure instead of suggesting
that it be sent for circulation,— parti-
cularly when he admits in ,the same
breath that a majority of this House
is in favour of this Bill. I, therefore,
faii to understand his way of dealing
with these things.

I was also surprised to hear bhim
referring to some article of Shri
Mashruwala in which he has express-
ed himself against this Bill. I am
really sorry to see 2rof. Shah quoting
from the articles of Shri Mashruwala
who is an embodiment of truth and
non-violence and who is an embodi~
ment of purity of thought and an
embodiment of purity of means and
ends and at the same time asserting
that secrecy is not a crime. Prof.
Shah at any rate supports such things,
though he has made it clear that he is
not personally associated with them.
So, just quoting Shri Mashruwala or
appreciating Sardar  Patel, without
appreciating or understanding theix
philosophy or teaching is hardly doing
Jjustice to those great men.

The appeal from the lawyers of
Calcutta which the hon. the Home
Minister read out, makes a reference
that this House is full of “one-party”™



2896  Preventive Detention

and “yes” men and therefore the
Home Minister will not have any diffi-
culty in getting the Bill through. This
is one of the methods which the Com-
munists have always adopted in their
tactics. They would: like to dub
certain persons as “Yes-men” and
appeal to their weaier sentiments. so
that even if they do nct wish, they may
raise their opposition. Mr. Alagesan
has very clearly shown a number of
instances where this House has been
assertive. Therefore for some
Calcutta-walas to say that we would
simply say yes to any measure brought
forward by Shri Rajagopalachari is
uncharitable, or rather indecent. It
has also made a reference to civil
liberties and how this Government
{1has been ruthlessly trying to suppress
em.

Then it is complained that there is
no freedom for the Press. I am sur-
prised that this statement should have
come from Prof. Shah, coming as he
does from Bombay where there are a
number of journals coming out—I beg
your pardon for using this language—
with stinking vulgarism day in and
day out, coming out with news full of
untruth, full of misconstrued things.
full of inventions or creations of their

.own imagination. Still, such papers

are being tolerated by the Govern- .

ment of India and by the State Gov-
ernments. If people still say that
civil liberties are stifled, T do not
know what their conception of civil
liberties is.

Similarly in regard to freedom of
speech. There is araple freedom
allowed and in fact men belonging to
certain political parties are indulging
in extremist speeches, which will not
be tolerated in any other country.
But we are tolerating them and allow-
ing them the fullest possible scope.
Unfortunately, these are misused.
The Communist Party preach in their
pamphlets and their actions are full
of violence, secrecy, trickery and that
is why we take serious objection to

this and we support and commend the

purpose of this Bill. In Kistna district
in the Madras Presidency the Com-
munists have been issuing literature
on how to commit brutal crimes. Firat
of all how to take the eye first. then
the ears, how to break the head and
how later on to torture and strangle
ztierr;_g?on. th’rhis isl all it‘i:te{‘dled‘antt;
1ze the people in at _loc
gggt ;ll this is done by the Cofimunist

ment et o5 Members, of, Pele;
: ve dlways S| [
the: scarcity of food, the. ?esc:rcing of
cloth and a number: of such -
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But this Communist Party has aiways
sought to worsen and exploit the
situation for its political and Party
ends. In Telangana, to which
references have been made, there are
dance songs in which they say that
Sardar Patel, Jawaharlal Nehru are
dead and their tombs are there and
this is the way in which they incite
the masses. 1 just mention this by the
way to suggest how we are to fight
with different political parties and
particularly the Communists who call
by names veteran leaders of our
country. I may just refer to an hon.
Member of this FHouse, Mr. Venkat
Ranga Reddy, a veteran leader of the
Congress whom they called by names,
just because he used to organize
against the Communists. In every
village they used to call 2 dog by his
name. They first of all start a Kisan
movement and they say they are work-
ing for the poor people and they are
fighting the capitalists, they are fight-
ing the rich people. Four ur five years
back they started a movement called
the Kisan movement and today the
whole of India is suffering from their
treachery. They were carrying a
stogan that they were . within the
Congress. In Telangana they joined
hands with other Congressmen and
later on they developed their own
tactics. Today I can give you a num-
ber of instances where thousands of
people have been murdered, and parti-

. cularly poor kisans and labourers who

have not even a cent of land of their
own and who have no house to live
in, have all been murdered. I wil give °
you instances of two or three cases. In
Telangana in Vengannapalam -village
of Yellandu Taluk; the Communists
murdered an ordinary man and caus-
ed injuries to two others and then
jewels were snatched frorn the house
of the. deceased. The four cther
houses in the village were set on fire.
It is not only that. Tney burnt the
food grains. Similarly in another
village of Ghilkurthe, they set fire to-
hay racks belonging tc certain indi-
viduals because they did not pay to-
wards the Party Funds. Similarly in
Viralguda there is another case in
which they shot dead two women by
name Buchamma and Kamlamma and
seriously injured Narasimha Reddy
and: his brother Lakshma Reddy.
Last year on the 27th January 1950 in
Gumpina village of Warrangal district,
12 Communists in black dress and
fully armed went into a village. Four®
of them raided the house of one
Ramudu. They caught his wife and
gagged her mouth and looted property
warth Rs. 75. You can imagine how
rich they must have been to loot Rs. 75
from a house. Similarly they went
ti{:‘:o.anotger h%u_se, they belabouneg
inmates and tock away cash of
Rs: 100. In the same village wife of
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one Tegala Rajrih was raped by them.
These are the things they indulged in.
Still if in the fair name of civil
liberty and democracy, we say that
this Government has been doing
certain things which it should not
‘have done or some odicers have been
using the law in an improper way, it
is for the hon. Members of this House
to decide.

{Panorr THAKURDAS BHARGAVA in the
Chair]

1 would tell you of the difficulties
that we went through when we
organized the Congress Home Guards.
These Communists go there in Police
wmiform, take one Cominuunist with
them and tell the people “I am a
Police Inspector. 1 brought this
Communist.” When the people hear
this the whole village comes out and
the Home Guards are shot dead by the
Communists. I submit that over a
thousand Congress workers have been
murdered by these people when they
were defending the people. I have a
picture before me > a number of
cases, where valient soldiers, young
men, who sacrificed everything to
fight the communal autocracy of the
Razakar regime, were murdered by
these Communists. I will refer to one
very young man, over six feet, Mr.
Prakash Rao of Warrangal District.

He went to the village, he was just hav-'

ing his food and it was hardly 8 p.m.
in the night and he was murdered.
‘Here, the other day I was carefully
listening to Sardar Hukam Singh and
Prof.” Saksena and the latter was
referring to four or Sve workers of the
Labour Unions who are neither
‘Socialists nor Communists who had
nothing to do- with the isms. Prof.
Saksena feels for them and he is right
to some extent. I do not claim to
know the details nor would I like to
dispute the case. I would submit to
Prof. Saksena and to Sardar Hukam
Singh how far they would justify the
~actions I referred to. Do they feel as
Congressmen would feel about it when
over 1,000 workers have been murder-
ed by the Communist Paity. Should
we not support this Bill. In most of
the jails the followers are inside but
the leaders are out. While they are
inside they are quite happy, they are
comfortable; they are given a number
»of facilities which all these Congress-
~men were not given. They did not
know whether their
alive or not. These Congress-wallahs
when they were inside were not given
~any detention_allowance or anything
-of"the kind. They were suffering and
-starving. To those champions of civil

hbarg, such as Sardar Hukam Singh
.and"®rof. Saksena, if they are really
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champions of civil liberties, I would
appeal to them to »ear with Govern-
ment, to co-operate with Government
and make common cause with them
to put an end to this  .inhumanity,
against the Dbarbarous, treacherous
acts of this particuiar Party. Instead
of condemning Government, they must
strengthen Government to help it
achieve good results. I have also
heard very carefully a number of hon.
Members who have said that this
Preventive Detention Act will not do
meet the Communists.

Here in Hyderabad, with the meagre
facilities or funds, we are facing these
problems. I would invite hon. Mem-
bers to come and see what is happen-
ing in Warrangal where we have
brought together many tribal areas.
We have started colonies where the
tribals are given facilities for educa-
tion. We have a modemn tvpe of
planning of the houses for them which
do not cost more than Rs. 200 or so.
Now we are bringin round those
people who were neglected as {iribals
for a very long time. The late
Thakkar Bapa was doing great work
for the amelioration of these Koyas
and other tribal people. We in
Hyderabad also are doing much for
them. It is no use asking, “Will this
Preventive Detention Act and jails
alone do?” No. We are quite con-
scious of that. Gcvernment is also
conscious of that. The public work-
ers are also conscious of that. The
Congress workers are also aware of
that. We are not going blindly. But,
if you just do that work only and do
not look after these people, their crimi-
nal tendencies -and their criminal acti-
vities, I submit, all the good - work
would go in vain and the people will not
be able to advance much. What did we
say when Bapuji was assassinated? Did
we not accuse Government that they
had not given him ‘enough protection?
What reaction did vou show towards
Godse? Did we not say that he should
be condemned? Therefore. I appeal
with all humbleness, i this situation,
to all right thinking people, to the
fortunately educated people that they
must rise to the nccasion and put off
their differences and meet to improve
the situation as such. .

I have to refer to one thinz more
which is very painful. I+ is said, why
not try those people and why have
this preventive detention. We know
what trial in a court is. I do not
mean to cast any aspersion against
the judges. But. we know what kind
of prolonged procedure we have ‘o
adopt. And even if we adopt ail this
procedure what happens. I should
like to refer to the case of the twelve

-people .who have begn sentenced .to
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death by the Hyderabad High Court
and later on confirmed by the Supreme
Court. What is the attitude that we
have been seeing around us? The
hon. Shri Jawaharlal Nehru went to
England and there he found slogans
saying that the Telangana kisan
heroes should be saved. Are these
people the kisan heroes, people who
have been sentenced to death by the
High Court and the Supreme Court?
Still we uphold them. We are com-
pletely complacent and we are up-
‘holding them as the Telangana kisan
heroes. 1 would say again, when all
this procedure has been gone through,
when death sentences have
awarded and made firal, we go on up-
holding them in this way. When you
do not do all that, but detain them for
.some time, we again raise objection. I
would ask, how would you expect that
we should really go ahead and do
things.

It has been said ty a number of
hon. Members that there should not
be a tyranny of the majority party. I
would also like to submit most respect-
fully that there should not be tyranny
of the minority party also. I am not
really able to see how, for the cut in
ration, a socialist procession could
help. If really we have sincerity in
us, let us sit together and try to
evolve a solution. Instead of that, I
have been wondering how marches
and all that could help. An hon.
Member said that an exception was
not made and permission tc take out
Aa procession was not granted. In
case of that even an exception had
been made and permission given, I
would have held it as objectionable.
But, the hon. Menmber claimed that
exception should have been made and
that too to take out a procession to
meet the food situation. Therefore,
I should say that there should not be
a tyranny of the minority also. No
party should tyrannise. We welcome
opposition and if it grows, we will give
them all chances; in that way we will
be able to make progress.

Only one word more about parole.
These Communists, as we have seen
them, they do nol believe in parole.
Once they go out, ihey go out for ever.
That is their policy. I should like to
utter a note of waraing to the hon.
‘Hgme Minister and other people in
this respect. .

With these words, Sir, I give my
fullest support to this Bili and I thank
you, and the other hon Members who
have pleaded for me to get a chance
to ‘speak.

Shri T. Husaln: Sir this morning,
the Chair- sufgested that the speeches
should be brief, to the point and that
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there should be no repetition. I am
afraid that advice has not been follow-
ed so far. I am going to be_ very
brief, ‘and to the point; in fact, I will
make no speech, Lut give the bare
points and shall not repeat what has
already been said in the House.

The last point that the last speaker
made was with regard to parole. That
is dealt with under clause 12 of this
Bill. Yesterday, Mr. Ananthasayanam
Ayyangar made a very uppassmned
speech in support of this Bill. I en-
tirely agree with every word he said,
because I too support the Bill, except
on one point. He supported even
clause 12 which deals with parole. It
says that a detenu may be allowed to
go with or without surety during the
term of detention. Mr. Ayyangar told
us all his experiences in those days
when the British regime was here,
how he was detained, and how he was
looking forward to going home on
parole. But, I am afraid that Mr.
Ayyangar has forgotten that those days
were quite different from these days.
They are two different things. In
those days, the Congress was fighting
for independence. They were fighting
the foreigners and they wanted to get
rid of the foreigners from this country.
What is happening now? They are all
Indians; there is no question of foreign-
ers. Now, terrorists are fighting us;
in those days terrorists were not fight-
ing the Government of India, but peace-
ful people who wanted their country
to be free, in a most constitutional
way. I say they are two different
things altogether. Congressmen were
doing things openly. There was no
secrecy in that. These people who are
against us are doing everything secret-
ly. How can you compare these two
things? The Congressmen were doing
everything constitutionally; these peo-
ple are doing everything violently. If
parole was given to a Congressman,
he could not go away anywhere; he
had no arms to take with him. He -
was within India. But, now, see the
difference. We have enemy countries
all around us. The country has been
partitioned and unfortunately, there is
no friendship between these two coun-
tries. What will happen? If these
people who are in detention. are allow-
ed to go on parole, they will march
straight into the enemy’s country, and
not empty-handed. but with arms and
ammunition and hand-grenades. ‘And
these people will be encouraged by the
enemy countries to do everything
against India if possible.

Under clause 12, it is stated that the
detenus may be allowed to go out
temporarily with or without surety.
The words ‘without surety’ are em-
barrassing. I would even welcome that
they should go away and leave our
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country; but they will not go empty-
handed; that is the danger. It is said
that if they go with surety, they have
to execute a bond, and that they have
to surrender on a particular date and
that if they do not, they are liable to
imprisonment for two years. These
things will not apply because they will
not be there. I would strongly suggest
to the hon. Home Minister in charge of
the Bill to delete clause 12— entirely
from the Bill. No person who is an
enemy of India, who is a terrorist,
should be released on any condition
whatsoever. We are a democratic
country and in a democracy the peo-
ple are the masters of the country and
Government are merely their agents.
If the people do not like a particular
kind of Government it is easy for them
to change that Government. But they
must bring about the change only by
constitutional methods. There is no
other method by which a Government
should be changed: they should not
be violent or use secret methods. If
You overthrow a Government by violent
and secret methods it will only pro-
duce chaos and it is the duty of Gov-
ernment, the primary dyty of Govern-
ment to prevent chads® and as the
ordinary law of the land is not suffi-
cient to prevent chaos <oecial laws
have to be enacted. Therefore, 1 wel-
come this Bill and if they had not
brought in a measure of this kind,
they would have been failing in their
duty. To-day the food situation is
very bad. If it becomes worse there
will be famine in the country and
people will die in thousands. What is
the duty of Governmeni? 1t is its duty
fo prevent famine and anyone who
causes a deterioration in the food situa-
tion must be detained. That also is
the primary duty of Government.

It has been suggested that this Bill
is against Comrfiunists and strong
speeches were made, especially by my
esteemed and revered friend who sits
to my left. But I do not find anywhere
in this Bill the word “Communist”
mentioned. It is only said that this
meastre is against those who act in a
violent manner. Babu Ramnarayan
Singh the hon. Member who sits to my
left. said ihat Government has done
nothing so far. I am %orry to say I do
not see eye to eye with him. I am of
the opinion that ever since Govern-
ment has taken up office it has done
everything in its. power for the coun-
try, everything for the good of the
country. The only wrong thing that
it has done is 1{he abolishing of
zamindaries.

Yesterday I heard the very able and
learned speech of Dr. S. P. Mookerjee.
I had" always been a great believer
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that the terrorist movement must be
wiped away from the country. Why
from the country! From the whole
world! But when I listened to that
able speech I was very much impres-
sed. I was shaken in my belief. What
was it that he was trying to prove?
Was it that the terrorists are a legiti-
mate people and that they should not
be detained? Then I thought for a
moment and it suddenly struck me
that. well, about a year ago, when this
very Act. which is now in existence and
which is going to be amended and
which expires on the 1st of April next,
was- being brought into the House and
discussed, Dr. Mookerjee was a part
and parcel of Government then and
he gave the measure his fullest support.
And this Bill now before us is a much
more lenient measure. Then why
should he oppose tI® présent measure?
And then I understood that it was not
the fault of the Bill or of Dr. Mookerjee,
but it is the fault of the place he was
occupying. When he was sitting there
he spoke like that and when he is
sitting here, he is speaking like this.

Shri Sidhva: Well, you were also for
partition once.

Shri T. Husain: No, I was never for
it, I was against partition. The hon.
Member to my right knows it as he
helped me to win the last election.

Well, Dr. Mookerjee in the course of
his speech said that in England they
do not have such wide powers of deten-
tion. My answer is that there is no
comparison between England and
India. There is no terrorist movement
in England. If they want to change
Government they always do it by con-
stitutional methods, and a Bill like this
would be redundant in that country.
And it is only against violent men that
we have brought this Bill here.

Another query that was raised is,
what is the reason that terrorists are
spreading all over India? My answer
is' this. India has attained indepen-
dence now. It is now a democratic
country. Before that we did not know
anything about democracy. :This is
the first time that we have democracy
in India and if the report is correct
that the hon. Home Minister said that
the people are not sufficiently intelli~
gent, I entirely agree with him. We
are not sufficiently intelligent. We do
not know how to act constitutionally.
We will learn it, by and by. People
will learn what democracy is. But at
present it is absolutely essential that
a measure like this. should be brought
in because peaple do not know how tp
praceed, and how. tp.overthrew a Gov-
ernmernt it a constitutional way.
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Another point referred to by Dr.
Mookerjee related to procurement. He
related a story of how as an eye wit-
ness in a village he saw the Govern-
ment of Bengal trying to procure grain
and how it was objected to by the
tenant and the person who thus ob-
jected was detained. He 'said if such
men are detained, Communism would
increase. But my view is just the op-
posite. If you do not detain those
who oppose procurement, then you will
never get any grain and you will not
get food for the people and then Com-
munism is sure to increase.

My hon. friend Mr. Anthony related
the case of a District Magistrate who
detained the husband—his rival—as
he was in love with the wife. Whether
that story is true or not I do not know.
But what I say is, if the District Magis-
trate wanted to do so, he could have
done it even under the Indian Penal
Code. Then does Mr. Anthony suggest
that we should do away with the Indian
Penal Code just because under it a
District Magistrate can bring in a false
case against anyone? But I have heard
another story which may be equally
false, that the District Magistrate’s
wife was in love with the neighbour
and therefore the District Magistrate
put that man away in detention. If
I had been the Home Minister, Sir, and
if the District Magistrate had done
that, I would have promoted him.

Shri Tyagl: On a point of order.
Sir. This being a cock-and-bull story
for which there is no proof, should it
be repeated on the floor of the House?

Shri J. R. Kapoor: The hon. Member
himself said that it is a false story.

Shri Syamnandan Sahaya (Bihar): It
is not a cock-and-bull story, but a
cock-and-hen story! ’

Shri T. Husain: And then Mr. Kamath
said that we should not give such wide
powers to the executive. If you do
not, then how are you going to control
the terrorist movement in the country?
That is what I want to know. Is there
any other methad of doing it? There
is no other method. He also said that
there will be no fair and free elections
if these powers are given. Why not?
Will the Ministers go to the executive
authorities and tell them or the District
Magistrates that so and so should be
put under detention because they are
their political opponents? Certainly
not. We have got a better opinion of
them. And the executive have no axe
to grind. Why should they detain
those who are the opponents of the
party in power? What have they got
to do with them? If this Bill is not
passed I am sure—and everybody in
the House will agree with me—that at
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the time of the elections the opponents
would use violent methods, which
would be dangerous to society.

My hon. friend Prof. Saksena said
that such a law could only be used
when the President declared a
state of emergency or when there
was a war. When the President
has declared a state of emergency
this law would not apply: it would
be superfluous and redundant, as
everything would be at a standstill.
As regards war, there is a war on.
We are at war with the terrorists. This
is the time when the Bill should be-
come an Act. This war is a secret and
underground war and we want to
finish it. We should show no sympathy
with our enemies, who are terrorists.
If my friend Mr. Kamath sympathises
with those people they are encouraged
aucik they think that Government is
weak.

In the end I will say a few words
about the Advisory Boards. I quite
agree that it would be better no doubt
that only Judges or ex-Judges should
be appointed. People who are advo-
cates of five years standing (An hon.
Member: ten years.) are entitled to
be Judges and there is a provision in
the Bill to have them as members of
the Board. But the Board should con-
sist of Judges or ex-Judges, as High
Court Judges are not always available.

As regards detenus they should be
allowed—of course they are allowed
even now—to appear in every case. It
is for the Board to call for whatever
report they like. But the cases should
be tried in camera and not openly.

Shri R. Velayudhan: I was trying to
reconcile myself with the Preventive
Detention (Amendment) Bill introduced
by the hon. Home Minister, Shri Raja-
gopalachari but in spite of my internal
persuation I could not at all reconcile
myself with the Bill and I am sorry to
sayl that I have to oppose it tooth and
nail.

The Deputy-Speaker on the scope of
the Bill said that we could talk about
the extension of the Bill. or whether it
was justifiable on the part of Governe
ment to bring an amending Bill like
this. I shall confine myself to one or
two new points.

. I come from that part of India which
is pestered with the so called Com-
munists. The House may be aware
that from Kerala came the ardent and
staunch Communists who are active
throughout India. I was told that the
communists who are organising acti-
vities in Burma and in South East
Asia are persons who hail from my
own province.
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I have been thinking about the
condition in my State and wondering
whether this Bill can justifiably be
applied in my Stale. Today if a refe-
rendum is taken in my State I have no
doubt that 95 per cent. of the people
will oppose this Bill and they will
openly say that they do not want this
Black Act for their State.

Shri J. R. Kapoor: That is because
Communists grow there.

Shri R. Valayudhan: I am not
against Communism as such. I do not
think our Constitution bans a political
philosophy which is openly observed
in the country. If Government want
to ban the Communist Party let them
openly do so. But they have not the
courage to ban the Party. They have
brought a Bill which can be applied to
all and sundry, which kills the Funda-
mental Rights of a citizen by putting
him in jail without a trial or even an
appearance before a magistrate or sub-
magistrate. 1 can tell you some of the
most staggering examples of the use
of the Detention Act in my State. I
have interviewed some of the persons
who had been detained and have since
come out of jail. I am not opposed to
detention as such, if it is only keeping
a man in a comfortable place. But
what I object to are the horrible tor-
tures the like of which we have heard
relating to the tortures in the Belsen
Camp as also by Japan in
China. It is that type of torture
that these people who believe in
an ideology have to suffer in the
jails and detention camps. Even in-
nocent people, even Congressmen are
not out of it. A friend of mine. an
ardent Congressman, who was working
with us in_the election for Congress
was one night taken away from his
house and has not been seen up to now.
People say that he was killed in the
jail but the man has not been traced
at all. He was a labourer in a mill
where 1 was working as a Labour
Officer. He was doing some adult
education work and was a Congress-
man himself.

Shri Sidhva: When was that?

Shri R. Velayudham: This story I
have published in the papers in Kerala
as a statement.

‘Shri Sidhva: What year?

Shri R. Velayndhan: This year itself.
" can tell you another example about
the working of the Detention Act. A
husband and wife along with their
father were going to a temple. A
police constable took those people
from the road to the station and it is
said—the story has been widely pub-
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lished in the State—that the woman
was raped in the presence of the
husband and father. No action was
taken by the executive or the magis-
trate or by the party in power against
the offenders. All these heinous crimes
Zret committed under the = Detention
ct. .

Shri Sivan Pillay (Travancore-
Cochin) : My hon. friend’s activities are
generally more outside the State than
within and so he may not know much
about the State.

Shri R, Velayndban: -If the hon.
Member stands for election in my
State I can tell him that he will not
be elected in the State, whereas I will
be elected. I stand for democratic
principles and I suppo:t the people’s
cause. Our people are not violent peo-
ple. The people of Travancore-Cochin
are a most cultured and peaceful
people. If Communism thrives there:
it is because of Congress maladmin-
istration during the last two or three
years.

I shall bring before the House an-
other example. There was a humble
agriculturist who had an estate in
Malabar. He was a neighbour of mine.
He was standing at a bus stand and a
Police Inspector happened to pass by.
The man did not stand up. When the
Inspector went to the Police Station a
constable was sent to bring this fellow
to the Police Station. After two days,
only the man’s dead body was found
on the road.

Shri Alexander (Travancore-Cochin):
Are those due to the Preventive Deten-
tion Act?

Shri R. Velayudhan: Yes, they are
because of this Act.” Nothing of the
kind has happened in the State before
the introduction of the Act.

Mr. Chairman: The hon. Member
need not take notice of interruptions.
I would request him to proceed with
his speech.

Shri R. Velayadhan: I do. not mind
the interference, Sir. Those gentle-
men have no place in my State at all
in the next elections.

Shri Alexander: Is the hon. Member
:gge whether he himself will get elect-

Mr. Chairman: Order, order. The
hon. Member is not giving way. He
should not interrupt him.

Shri R. Velayudhan: The party in
power in my State has not been able
to help the starving people. It is not
a small matter, that more than twelve
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big temples were demohsped in my
Stafte which has got an ancient culture.
No action on that was taken by the
executive there. This Act could have
been applied on the culprits.

My grievance is that this Act is
being used by the executive against
anybody they like. It is used for in-
justice and not for justice. When I
saw the list of detenus in my State the
other day, I found that there were very
few of them at the moment—not more
than '21. But thousands were not
detained but arrested from their homes
at dead of night, taken to jail, kept
there. and after four or five days safe
custody in lockups sent to out of the
way places or killed outright. They
were not actually detained though all
these things hapoened in the name of
the Preventive Detention Act. When I
saw these things happening in my
State. I represented the matter' to the
then Home Minister, Sardar Vallabh-
bhai Patel. I am glad to say he
rightly reacted to my representation.
Later on when I returned to my State,
the local Police Officer was telling me,
“Mr. Velayudhan, you have done a good
thing. Now we are lecturing to the
policemen to-be courteous to the peo-
ple as you congressmen lectured to the
people during the agitation period.”

I have to bring nne thing to the notice
of the hon. Home Minister. If this
Act is applied in the State of Travan-
core-Cochin where irresponsibility is™
reigning in the name of a Congress
Government, they will misuse the pro-
visions of this Act .not only against
their political opponents but even
.against innocent people.

The hon. Home Minister was telling
us that we have danger from a section
of the people. But I have personally
nothing against communism. It is a
force today in the South-East Asian
countries. India cannot ignore it. Big
changes are taking place in Asia and
we cannot say whether communism
will be accepted by India in the next
five or ten years. But I would say
that the danger to the country today is
from within. -1 would say that our
enemies today are the Congressmen
and the Congress Governments ruling
us today. Who are the blackmarket-
eers? How can there be blackmarket-
ing in the country if Government is
not supporting the blackmarketeers?
(Hon. Members: No, no). It is not a
question of “No, no”. Everybody in
the world knows it. (Interruption). I
am not going to yield to the hon.
Members. I am going to express my
views. 1 repeat. without the support
of the Congress Government, how can
there be blackmarketing in the country?
(Hon. Members: No, no). Do we not
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know of the stories of corruption given
in the Madras Assembly? Stories after
stories, instances after instances, were
quoted by the veteran leader Mr. Pra-
kasam. But what have the Govern-
ment of India done about it? What have
the Madras Government done about it?
If there was any sense in.Government,.
any honesty in Government, it should
have resigned immediately after such.
allegations against them.

When I asked a magistrate about the
working of this Act, he said he was
helpless, he was at the mercy of a police
officer like a sub-inspector or even a
head-constable, and that he could no%
do anything. There was a case which
came to me, of a friend of mine who
was arrested but who was completely
innocent. When I went to the magis~
trate he said he was helpless in the
case even though he knew my friend
had not indulged in any subversive
activities.

Shri Kishorimohan Tripathi (Madhya
Pradesh): Sir, the hon. Member is com~
pletely irrelevant to the subject under
discussion.

Shri R. Velayudhan: I am quite re-
levant. These are all instances pertain~
ing to the working of this Act. Now-
this magistrate told me that the police.-
have made a mockery of the judiciary.
He said. “I am only depending on the
report of the police sub-inspector, and,
of course, the Preventive Detention Act
Therefore, this Bill is in~
tended to creaté a Police State in the
country. Those patriots who want
peace in the country, those patriots
who want democracy to thrive in the
country. they will have to oppose the
Bill. They cannot in any way support
it honestly. I am against communist
violence in Hyderabad. But in Hydeéra-
bad you have emergency powers. You
bring all the police and the military-
forces there to check that violence.
The other day a friend of mine coming
from Hyderabad—a responsible gentle-
man. a leader in the State—was telling
me that in Hyderabad the communists
are not shot down but the non-coms,
munists, innocents, are shot down.
There is abuse of these powers every-
where. In Hyderabad they are not
finding fault with the communists but
with innocent people. In my State-
there is a communist comrade who is
still at large—nobody could trace him
out. Another communist, Nambudiri-
pad, is also hiding. Every day the
police say that he is hiding in this
house, that house or some other house
and search the houses but they cannot
trace him out. Where is our efficient
police? Our police can only kill in-
nocent people, they can only harass-
people, they can only molest women.
I have nothing against your bringing
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forward emergency measures to put

down violence. But let not the inno-.

cent people suffer because of it.

There is another thing which I want
1o- mention. Ever since the Congress
Governments came into power, the peo-
ple are in a terrible psychological
morass in the country. Why should the
‘Treasury Bench not make the people
feel that the administration is aware
of the country’s problems? Why can-
not you do something to enthuse the
people? There is a grave food situa-
tion in the countpy. The other day I
Bave notice of an adjournment motion
about the starving people in the coun-
try. Lakhs of people are today at the
point of starvation. What emergency
measures have Government taken for
this. In the name of one or two hun-
dred ‘communists you are passing this
measure to suppress the civil liberties
of the people. But when there are
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thousands of people dying of starva-
tion you simply keep looking on and
do nothing. There are various pro-
blems in this country which Govern-
ment should tackle quickly. I am also
willing to co-operate with them, but
at the same time Government should
come forward courageously and sit
down to work. They have failed so far
and I have grave doubts whether they
will be able to succeed. Internationally
the Preventive Detention Act is a blot
on the Nehru Government. Pandit
Nehru has a great name as a democrat.
It is unworthy of Pandit Nehru's Gov-
ernment to have this legislation on
the statute-book. I think he must per-
sonally intervene in this matter and
see that India becomes a democratic
State, a decent State, a civilised State.

The House then adjourned {ill a
Quarter to Eleven of the Clock on
Thursday, the 15th February, 1951.



